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THE SHIPPING AGENTS (LICEN-
SING BILL, 1987

THE MINISTER OF STATE C©
THE MINISTRY OF SURFACE
THANSPORT (SHR1 RAJESH PI-.
LOT): Sir, I beg to move for leave
to introduce a Bill to provide for
the introduction of a system of licen-
sing to regulate the pusiness of ship-
ping agents and for matterg con-
nectict therewith.

The question wag put and the motion
wag adopted,

SHRI RAJESH PILOT: Sir, I int-
roduce the Bill.

THE ATOMIC ENERGY (AMEND-
MENT) BILL, 1987

THE MINISTER OF STATE IM
WYHE MINISTRY OF SCIENCE AND
TECHNOLOGY - AND THHA
MINISTER OF STATE IN THE
DEPARTMENTS OFF OCEAN DE-
VELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K. R. NARAYANAN): Sir, I'beg to
move for leave to introduce a Bill
further to amend the Atomic Energy
Act, 1962,

The question wag put and the motion
. - was adopted,

SHR! K. R. NARAVANAN: 1
introduce thg Bill
THR® EQUAL REMUNERATION

(AMENDMENT) BILL, 1987

THE MINISTER OF STATE OF
THE MINISTRY OF LAROUR (SHKI

*P. A. SANGMA); Sir, I beg to move

for leave to mtroduce a Bill t»

“amend the Equal Remuneration Act,

1978,

The question wag put and the motion
was adopted,
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SHRI P. A SANGMA: Sir, 1 int-
roduce the Bill.

——

THE GOA, DAMAN AND DIU
REORGANISATION BiLL, 1987

THE CONSTITUTION (FIFTY
SEVENTH AMENDMENT) BILL,
1987

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFA-
IRS (SHRI CHINTAMANI PANIG-
RAHI): Sir, I beg to move:

“Thay the Bill to provide for the
reoganisation of the Union terri-
tory of Goa, Daman and Diu and
for matterg connccteq thereto, as
passed by the Lok Sabha, be taken
into consideration.”

Sir, this is a great day for ihe
beautitul people of Goa and also a
great day for all of us as the long
cherisheq desire o the people of
Goa is being fulfilled today py the
House. .

The hon. Membery are aware tha¥
with the
House recently, we had granted
Statehood to two Union Territoriss,
namely, Arunachal Pradesh and Mi-
zoram.  The people of Goa have
also been asking for Statehood for
quite some time ang this matter las
been under  consideration of the
Government of India. Recently, ths
Goa Assembly reiterateq this demand

through a unanimous resolutlon in

August, 1986

There are three distinct and geo-
graphically separate units o the
West Coast of India comprising the
present Union Territory op Goa,
Daman and Diu and they had peen
under the occupation of Portuguese
till 19th December, 1961. The desire
of the people for liberation from
foreign rule and for joining thelr
brethren in the rest of the Indign
sub-continent, receiveq a great im-
fﬁ:s after Indie’s independence in

[*]

approval of this august -
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"Pheir freedom struggle gained mo-
mantum and in 1954 twg small Portu-
guese enclaves—Dadra and Nagar Ha-
ueli—succeeded in throwing off the
Portuguese yoke, These were later
cosstituted into the Uniop Territory
oi Dadra and Nagar Haveli. It took
another geven yearg of hard struggle
for our Goan brethren, with the actiye
assistance of freedom . fighters from
the rest of the country thay the libe-
ration of Goa finally came about on
the 19th December, 1961,

The thinking of the Government of
India on the future status of these
territories wag aptly gummarised by
the Prime Minister, Shri Jawaharlal
Nehru i{n the following words:

“Wa recognise that Goa hag its
individuality and history  which
must be maintained {ill the people
themselveg wish to .change it. In
keeping with this, we shall recog:
nige that individuality within the
Indian Union and give it the machi-
nery of celf-government, which will
form part of the Government of
the Union. Regarding the changes
to be introduced in future, they
will naturally be made in consulta-
tion with the people from there
themselves.”

In deference to tha wisheg of the
locel people, our Prime  Minister,
Shri Rajiv Gandhi, gbeerved some
time back that the grany of Stete
hood to Goa would be  considered
very favourably after the people sort
out the issue relating to the Official
Language. Madam, I em extremely
happy to say that the Union Terri-
tory Assembly passed the  Officicl
(Language Bill in February, 1587, {hus
;bringing an end to the controversy
on the subject. Recently, the Chief
Minister of the Territory, other
Minister and many other leaders of
the Union Territory met the Pr.me
Minister and they requested him that
the language controversy is over and,
therefore, there should not be any
turther delay in granting Statehood
1o the Tettitory, The Prime Minister
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who ig always responsive to  the

genuine and rightful demands and
aspirationg of our people, a5 we .saw
in the case of Mizoram and Aruna-
chal Pradesh, naturally wanted that
Statehood shou!d be granted without
further delay,

Madam, I had the opportunity of
visiting Goa many time; when I was
a Member of various Committees of -
Parliament during the last 25 years.
Last time, I visited Goa as Chairman
of the Estimates Committee. Recently
also, there wag a little difficulty and
I wag asked to go there and fing a
solution to whatever :shortcomings
and problems they were facing. Ma-
dam, whenever 1 visit Goa, I consi-
der myself spiritually wedded to the
scenic beauty of that Union Terri:
tory. Goa has a multi-faceted sp’end-
our of ity own, The more one witnes-

‘seg the splendour, one gets more spi-.

ritually wedded to the scenic beauty
of the Territory. The unfolding of
different  seasons—because I have
gone there in different times—with
the back-drop of breathtaking scenery, .
looking, ecxquisite in its rich golden,
brown, shades, turning to emerald
green, the proximity with the Hea-
vens in th the rains, the peaceful es-
tuary, the lull of the waves on the
soft gilvery sand; it is difficult fo
expresg the internaliced experience..,
(Interruption)

THE DEPUTY CHAIRMAN; Beau-
tiful description,

SHRI CHINTAMANI PANIGRAHI:
People wiig haye been born there and
people who are a part of the scenic
berauty of that beautiful  territory
krow about this. One has heard so
much about cliches like ‘Golden Goa’
What is the speciality? It ig the har-
money with which man and nature
and man and man co-exist there. It
comes acrozg in a smile, in a natural
poise, a balanced view and an atti-
tude of live and let live, Seecing for
myielf the beauty of the people liv-
ing in harmony with God’s bounty,
in harmony despite different faiths
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and religions, it appearg to be a liv-
ing epitome of lndia’s culture and
heritage, We are happy that the long-
cherished desires of such beautiful
people are being fulfilled today.

The Union Territory Assembly pas-
sed the Official Language Bill in Feb-
rugry 1987, After that we are pursu-
_ing their cdse for a Statehood. Even
our Prime Miifster, Rajivji, dlso has
expressed about what the beauties and
qualities of the Goap c‘o"ieby and
‘the people are, I quote Prune Mlnlote
Rajiv Gandhi:- T :

“Throughout history the people
of Goa have been honest, gisciplined
and progressive, From ancient times
the villages haye been well-organis-

ed socio-economic units with  the
villagers managing their. own
affairs a system that has stood the

test of time and forms the basis of
Goan society even today.”

As 1 said we have tried in this
Bill 1o give the Statehood to Goi and
on this occasion I take this opportuni-
ty to salute zll the freedom fighters
who freeq thig Union Territory from
the Portugucse domination. Ialso pay
our gratitudes to all those peopie who
have sacrificed their liveg, Madsm,
the Gean people have shown splended
rourage in August, 1955 when Portu-
guese troopg attacked thousandg of
unarmeqd peaceful satyagrahis, killing
more than a score of people and in-
juring hundreds. The liberation was
; longer postponed inevitability a step
necessary to enable the people of
joa to grow and develop its Yree
iitizeng of independent India, During
‘hese 25 years of direct rule from
he Centre agriculture fishing min-
ng and a remarkably rapid growth
f industry hag enabled Goa to
each one of the highest levels of
er capita income in the country.
'he lang angd the people are a sym-
ol of culturay] ang religious syn-
1esis. ’

Madam, Goa is known as golden
sache; ang palm trees, paddy fields

[ RAJYA SABHA |

“highest in the country, as
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and wooded hills. Its churches, temp-
les, shrines ang forts tell its history.
Goan institutiong have alsp developed
during all these years, keeping their
separate identity, their culture and
their social ideal.

Coming now to matters more mun-
dane, the present Union Territory of
Goa, Damap and Diy has g totgl area
ol 3814 km, a population of 10,86,73¢
according to 1981 census., Goa is the
largest unit with about 97 per cent
of the area and 93 per cent popula
tion, I{ has commop borders with the
Stales of Maharashtra and Karnataka.
Daman, the second unit of this Union
‘Territory, about 800 km  north of
Go., has an «area of only 72 sq. km,
and a population of 48,560. Diu is a
still smaller unit with an area of
about 40 sy, km and a population of
20421

During this period of 25 years af-
tar itg liberation from the Portuguese
domination in 1961 Goa, Daman and
I3 have made tremendous strideg all
round under the direct charge of the
Goveriment. of India, The per capita
income of Goa, Daman and Diu stands
at around Rs. 8810 which is among the
against
national average of Rs. 200 or so.
Literacy in this territory stond
at 56.7 per cent in 7 per cent ag aga-
inst the national average of 36.2 per
cent, The doctor t{o population ratio
stands at 1:939, which ig about thrice
as good as the national average of-
1:2632, The number of hospital beds
per  thousand  population are 3.2
which ig again more than three times
the national average.

Even looking to the banking side,
the vrogperity of the people cf this
territcry is further reflected by the
number of branches of scheduled
banks and the per capita deposits in

. these banks. There are on an average

5 bhanks per thousand of population
and he figure of per capita depusits
stands at over Rs. 5336,
The corresponding figureg of national
average are 16 and 846 respnectively.
Thus, practically in every sphere of
development, the people of this terri-
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tory have, by dint of their hard work)
and spirit of enterprise, gone far
aheag of the national average. This
tiny Union Territory, therefore, fully
gqual:fies for its entry into adulthood
of politica] life ag a full-fledgeq State
of the Indian Union and we are proud
that we are hav¥hg Goa 35 the {wenty-
fifth State of our Union.

The Bill now before this august
House seeks to grant statehood to
Goa while retaining the Uniop Terri-
tory status for Damay and Diu, which
are geographically discontiguoug to
Goa -— being 800 kilometres away
fromy Panaji, The existing Assembly
into a
provisional Assembly of the new
Stale ang serve its normal term of
five years. The strength of the State
Asgembly: would thereafte, be forty
after it completey its term of five
years, in line with the newly created
States of Arunachal Pradesh and
Mizoram. Appropriate provisions have

been made in the Bill {0 ensure that -

there ig no disruption in the con-
tinpity of administration and on-going
programmes, The Bombay High
Court will remain as the High Court
for Goa.

The Bill alsp provides for gllocation
of two seats in the Lok Sabha and
one seat in the Rajya Sabha fop the
new State of Goa and allocatign oOf
ong seat in Lok Sabha for the new
Uniqn Territory of Daman and Diu.
We want that they shoulg alsg parti-
cipate, though their populatiog is
about 80,000, in the Lok Sabha. This
is as against only two seats in the
Lok Sabha for the existing Union
Territory. of Goa, Daman and Diu.
Appropriate provisions have been
made for the apportionment of assets
and liabilities betweep the new State
of Goa ang the Union Territory of
Daman and Diu and for the continued
functioning and operation of statu-
tory corvorations in both the succes-
sor units. Similar provisions have
been made in respect of services,
legal issues and other wmiscellaneous
matters. The new State of Goa will
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haye a Governor and the Uniop Ter- -
ritory of Daman and Diu will have a °
Lt Governor who will also be the
Lt. Governoy of padra and Nagar
Havell which is next door to Daman.
This common Lt Governor will be
stationed at Silvassa in Dadra and
Nagar Haveli where adequate land is
available for a proper Raj Niwas and
its Secretariat.

54

The new Union Territory of Daman
and Diu will have a separate Pradesh
Council with twe Counsellors, one
each for Daman aad Diu. I had been
to paman and Diu recently ang we
wanteg to know how they felt about
it. They were happy and they said
that they should have more partici-

pation in the administration, It ig a
smal] territory of 80,000 people.
Therefore thiz Bill proposes that

Daman and Diy will have a separate
Pradesh Council with two Counsel-
lors, one each for Daman and Diu.
These Counsellors will be allowed the
status and pay and allowances as &
Deputy Minister of a Union Terri-
tory, following the pattern obtaining
in the Andaman and Nicobar Islands.

"There were twg M.L.As glecteq from

Daman and Diu to the present As-
sembly of Goa Union Territory, but
Lecause these are being formed into
a separate Union Territory, these {wo
MLAg elected from Daman and Diu
to the present Assembly of the uUT
of Goa, Daman and Diu would cease
to be MLAs in the provisional As-
sembly of the new State of Goa. We -
have also thought of how to accom-
modate these two ML.As. They
would be Counsellors in the new
Union Territory of Daman -and Diu.
The existing UT of Dadra and Nagav
Haveli would also be given 3
separate Pradesh Council with its
own Counsellors, - :

]
1

The new State of Goa and the new-
Union Territory of Daman and Diu
wil] come into existence from a date
to be apmointed for the purpose by
the Central Government by notifica-
tion in the Official Gazette, ‘
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{Shri Chintamani Panigrahi}
" 1 take this opportumity to extend
a hearty welcome to the new State of
Goa and the new Union Territory of
Daman and Diu. I am gure that the
people of this new State and Uhniom
Territory will dedicate themselves to
the task of nation-building anq pro-
gress ang prosperity and touch new
watermarks in providing a clean and
efficient Government at the doorsteps
of the peopls, ’

R a !

“F o =% o

1 commend this Bilt to thig august
Houge for approval. Madam I also
beg to move:

“That the Bill further to amend

_ the Constitution of India, as passed

"~ By the Lok Sabha be takem into
eonsideration.”

SHRI  NIRMAL CHATTERJEE
(West Bengal): You may make a
mention that the number of seats in

the Rajya Sabha is being increassd.

. (Interruptons)

SHRI CHINTAMANI PANIGRAHI:
Madam, this is the Constitution
(Fifty-seventh Amendment)  Bill.
This is about how many geats we
arg going to give, The minimum is

30 seats in the Assembly. That is
what we are going to do.

The questions twere proposed.

- SHRI MOSTAFA BIN GUASEM
(West Bengal): Honourable Madarg
Deputy Chairman, it is heartening to
note that with the enactment of these
two pieceg of legislation "a long-
cherished aspiration of the people of
Goa for attainment of statehood i
going to be fulfilled and on this his-
foric moment of tha Indian Parlia-
ment’y conferring statehood on .Gea,

|

- observations to make,
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1, on behalf of myself ang my party
—the Communist Party of India
(Marxist)— convey our very best
wishes tq the people of Goa, wishing
them a speedy march towards pro-
gress and prosperity, Madam 1 would
algo like to take this opportumity of
remembering and ghowing iy res-
pect to those who valiantly sacrificed
thelr lives for the Freedom of this
territory which was under foreign
rule for centuries.

Now coming to the provisions of
the first Bili, that is, the Goa; Daman
and Diu Reorganisation Bill I don't
fing much to say about because the
supplez-
mental, consequential ang incidental
But, I have one or two
It i3 proposed
that the number of memberg of the
Legislative Assembly of the new
State of Goa will be not below 30.
Madaim, you are aware that qut of the
population of the erstwhile Union
territory of Goa, Daman and Diy, the
repulation of Gog district was 93 over
cent of the total population bf the

provisions there are mainly

Trovisions.

Union territory, and the area of the
territory was 97 per cent. Now the
number of members of the Legisia-
tive Assembly, which wag 40, i3 going
to be reduced by 10 at least and it
is said that it ghal} not be lezg than
30. The number should be specific.
Apart from this, I have 2 submission
to make.

Madam  you are aware that only
very recently the Constitution (Fitty-
thir§ Amendment) Bill provided for
a 40-membep Assembly for the State
of Mizoram having a population, of
five lakhs T don’t find the yationale
of providing for a 30.member Legis-
lative Assembly for the new State of
Goa which hag a population of more
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than 10 lakhs, that is, double the
population of the State of Mizoram.
So, the propesal for a 30-member
Legislative Assembly ip the new
State of Goa, I think, is ill-conceived.
It should be considered and it should
be raised. It would have been better
if i+ could have been raised to 60 in
accordance with the provisiong of
article 170 of the Constitution,

Madam, 1 have some reservations
about section 62 of the Bill which
seeks to give the power to the Cen-
tral Government to issue directions
to the State of Goa, which is going
to be constituted, in certain matters.
My reservation flows from the fact
thas there are provisions in the Indian
Constitution for the Central Govern.
ment to give directiong to the State
Governments in different administra-
tive matters. Now, what for ig this
extra power being given to the Cen-
tral Government to issye additional
dirasctions to the State of Goa? I
think, such excesseg of directions to
be given by the Central Government
to the State Governments is opposed
to the concept of State autonomy
within the federal set-up. The hon.

Minister would kindly clarify the
point.
Madam, you would kindly agree

that a discussion on any piece of
legislation seeking to confer statehood
on any Union Territory provides us
with an opportunity to have a discus-
sion on the Government’s policy and
attitude towardg giving statehood to
other Union Territories in general.

Madam, yoy are aware that there
are long-standing demands from
other Union Territories, namely, the
Union Territory of Delhi the Anda-
man and Nicobar Islands ang Pondi-
cherry for statehood, The Govern-
ment hag no clear-cut policy regard-
ing this matter. Only when there is a
mounting political pressure or only
when it suits the political ends of the
ruling party at the Centre does the
Governnient come out with a pro-
posal for giving statehood to the
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Union Territories in a piecemeal
manner. Madam, you woulg kindly
agree that the Union Territory of
Delhj at present has a population of
more than 65 lakhs and has a
genuine claim for statehood, State.
hoog given to the Union Territory of

- Delhi, will solve, apart' from other

things, to a large extent, the long--
standing problem of this Territory,

the multiplicity of authority in ad-

ministration. There are similar de-
mands for statehooqg for the Union
Territories of Andamap and Nleobar

Islands ang Pondicherry. In the con-
text of this continued demanq for
statehood for these Union Territories,

I am of the opinion that the time has
come when the Central Government
should urgently make a comprehen-

sive review of the demands made by

these Union Territorieg and comg out

with a clear-cut policy and well-

defineq parameters for giving state-

hood to the existing Uniop Terri-

tories, Unlesg this is done, I think,

unnecessary misgivings, unnecessary

misunderstandings will be created

amongst the people of these TUnion

Territories. So, this should be done.

That ijs my request.

With this, I gnce again support this
measure to confer statehooq to Goa.
With this I conclude.

THE DEPUTY CHAIRMAN: Mr. -
Purushottam Kakodkar, This ig his ~
maiden gpeech.

SHRI PURUSHOTTAM KAKOD-
KAR (Nominated); Madam, 1 whole-
heartedly welcome the Bil] which hag
been already introduced in thig
House to reorganise the Union Terri.
tory of Goa, Damap and Diu and to
give Goa full-fledgeq statehood.

I express my deep appreciation of
the decision of the Government of
India,  particularly of the Prime
Minister, shri Rajiv Gandhi, not only .
to introduce the Bill in this very
sessipn of Parliament but also to get
it passed in it, Madam, as you know,
the Bill has already been passed by
the Lok Sabha and is now under con-

. 2

il
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[Shri Purushattamm Kakodkar]

- sideration of this august House,
;:Rajya Sabha.

Thig day, Madam, will be ever re-
;.garded as a great gay by Goans living
-nin Goa, by Goans living all over the
i country, by Goans living the world
s over because today is the day of
" .-satisfaction of their deep wishes and
- t desires and today iy the day of ful-
filment of their long-cherished aspi-
ration of achieving the full-fledged

4, statehood. Very simple ig the reason

.r for the Goang to cherish that aspira-
v tion. Goa was militarily and by
. treacheroug methods conquered by
:.the Portuguese in the beginning of
;Ahe 18th century and foreibly and
- inhumanly ruled for more than 450
v long, long years, that being the
didongest period of all earlier ruleg in
.1Goa, and for that matter any foreign
rule i India after the 12th century
:A.D. Goa was ultimately liberated
“in  late 1861, after a continuous
" struggle for 15 years. [t was a single-
- handed struggle because it started
and war carried on without even
indirect support from any Govern-
ment, The only Government which
could support it was the . Govern-
ment of India, but India wag herself
still ynder the British rule. The
struggle started 14 months before
the Independence of India and con-
tinueq for 14 years aftey indepen-
dence.

It would not be out of place or
‘irrelevant if I place before this august
House the nature of the Goan free-
-dom struggle. On the contrary it
would %e worthwhile. All strug-
gles for freedom have been carried
on by people in any country with
their life both individual and collec-
tive, at stake. The Goan struggle
for freedom wag not at all without
such dangers. I, with your permis-
sion, Madam, would like briefly to
mention it in this august House
because much of what took place in
Goa ang particularly during the
struggle was not known to  the
people outside. .Such wag the very
severe censorship.

Bid, 1937
Though the whole country in those
days had been in continuous struggle
against the British rule, yet that

¢ struggle was not allowed to bhe ex-

tended to Goa, just ag it was not ex-
tendeg to the native States or prin-
cely states. Ang whatever struggle
could be organised ip princely states
of large extent and large population
under control only of a guzerain was
not possible to be organised in Goa
which was a small area with a small
population fully under control of the
dictatorship of Salazar. The Goans,
though courageous enough ang brave,
yvet were without any protection or
defence against  dictatorship of
foreign sovereignty.

No doubt the Goans knew that it
was the wise policy of the Indian
National Congress under the leader-
ship of Mahatma Gandhj to restriet
the struggle to the then British India
in order to provide better guidance
to the struggle itself and to have
control over it. However, there was
no encouragement and scope for
Goang to give expression tg their
feeling of insubordination against
the foreign rule ang to translate into
ac¢tion their uncontainable  discon-
tent which prevailed in their minds.
That was the basis and background g
for the Goang to act even single.
handed with chests facing the guns
against the Portuguese rule, protec-
tion or no protection, defence or no

- defence.

The Goang did not think it wise
to wait till the independence of India
for starting their freedom struggle.
They hag to do whatever possible
and they had to do something of

[{The Vice-Chairmap (Shri Pawan
Kumar Bansal) in the Chair]

what seemed to be impossible to do.
That wag the"life they decideq to
live. They were impatient to start
the struggle, but decided firgt to
organise themselves in a situation
prevailing at that time. Under the
situation prevailing at that time,
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even flve persons if gathered toge-

gether and were suspected by the
authorities about planning anything
political would be arresteq and

taken to the police custody where
they were kept for months together.
Under such circumstanceg the Goans
decided to prepare the ground for
struggle. They started ang care-
fully “carried  constructive activities
like collective spinning and collective
prayer for welfare of all. People
from all strata of gsociety, including
ladies and girls joined those activi.
ties. Those activities  gradually
developed and extendeq to other
areag without fanfare 'or publicity.
The workers gained collective stren-
gth, self-confidence and determina-
tion to start the struggle at the ear-
Jiest. They chalkeq out the plans
to continue the struggle that was
started.

The Goansg started their struggle
on the 18th of June in the year
1946. 1t was a memorable day in
the history of Goa. People without
distinction of caste, creed, sex and
age participated shedding their ap.
prehension and fear which from
fime immemorial had separated them
from each other and one another
and made them isolateq and weak.

| The Goans have been proudly
) p.M.celebrating that struggle as

their revolution and for some
Years ngw the 18th June is officially
celebrated as the Gog Revolution
Day. The Portuguese under the
dictatorship of Salazar reacted with
an iron hang of supvression and ar-
rest and detention ‘in volice custody
for months together with torturous
treatment ang this became very
common throughout the Territory for
years. Those arrested, although
civilians, were court-martialleq and
sentenceq to long terms of imprison-
ment. Some of them were deported
to Portugal and Portuguese colonies
of Angola and Cave Verde in Africa
Thev were kent there for lons years
with all inhumanity.

Sir. for the kind information of

this House,

I place before it my

»

[ 12 MAY

1987 )

custody or in firing.

. Diu reorganisation 62
. Bill, 1997

own experience. I was myself one
of the promoters of the struggle
since the beginning of the preparing
ground. I was one of those court-
martialled, I was sentenceq to & years
and deported to Portugal wherg ¥
wag kept for about ten years. I was
taken to Portuga] in 1946, 8 months
before independence and allowed to
return only in 1956, about 9 years
after independence. My life 5 a
freedom fighter was better as com-
pared to martyrs who were killed in
All my tribu-
tes to all those martyrs will fall
short. This long and hard struggle
against Portuguese rule gave the
Goans personality. It won‘t be right
to say that the Portuguese rule gave
it to them. In fact, the Portuguese
cruelly tried to destroy al] that was
local tradition, socially and cultu-

rally, including their language the
Konkani. The Portuguese tried by
force to impose their Portuguese
language against Konkani. They

dig it to annihilate local traditions
with the purpose to perpetuate their
rule not only politically but socially,
culturally and otherwise. However,
Goang insteag of surrendering, re-
acted bravely and survived. That
is the reason how Konkani language
instead of disappearing or even being
weakened for.lack of necessary faci-
litieg during centurieg has developed
and become rich. With the libera-
tion 5f Goa, it got a tremendous boost
and it hag been producing rich litera-
iure to the extent of being recognised
by the Sahitya Akademi in 1975 as

-2 literary language of India. Goans

have now brought out good maga-
zines in Konkani language and they
are having from tomorrow a Kon-
kani Daily. This is only a sample
and its name is “Sunaparant‘.

The personality of Goans was
there even Dbefore the advent of
Portuguese for hundreds of yearg or
thousands of years, They were well
organised ang developed social life
with their perfect village republics
or gram ‘samsthas’ as the people

.
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called them and ‘comunidades’ as the
Portuguese defined them. The Por-
tuguese were terrified by the well
~ .organiseq village republics and they
~ tried to do away with them. People,
l.owever, resisted and the Portuguese
could not go ahead with their sinister
plan, although they abolished them
"in a few village establishments
bringing the remaining under some
common hold. This is the persona-
litv of Goapns which that visionary,
Fandit Jawaharla] Nehru, mentioned
op a number of occasions. It was
Panditji who brought Goa and the
other two Territories of Daman and
Diu under the direct supervision of
the Indian Union. The provision of
Union territory wag for their deve-
lopment, economic ang otherwise
which had taken place all over the
. country but of which, all the three
territories were deprived for the
simple reason that thev had been
under g foreign rule, the Portuguese
rule. i ) -

Tle provision of Union territory
for Goa, Damap and Diuy was a clear
_ indication to Goans that the Prime
Min'ster, Pandit Jawaharlal Nehru,
lag grasped their feelings and that
ihey woulg get their aspirations ful.
filicd one day. Sir, I had given
notice of a private Member‘s Bill of
statehood when 1 was in Lok Sabha
out, you know, time factor is always
an important factor. That factor
wag to arrive and now it has arrived.
After taking over as Prime Minister,
Shri Rajiv Gandhi frankly gave to
the people of Goa some indication,
it may be indirectlv, of his intention
to {fulfil their aspirations and now
here is the Bill already unanimously
passed by the Lok Sabha, to be pas-
sed also unanimously, 1 am eonfident,
by this august Hose the Rajya
Sabka. 1 congratulate very deeply
the people of Goa whose limitless "oy
T ¢xnerience mysel?. 1 have done
mv bit for Goa and Goans always re-
garding it as on]y a part of India.
T will continue to do whatever comes:

[ RAJYA SABHA]
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to my share at the same time, I am
conscious of my age also. My good
witlies to all Goans from the bottom
ot my heart for their prosperous
fulure as Indiang first and Indians
siways.

Sir, Mr. Chintamani Panigrahi,
our Ministey of State for Home
Affairs deserves congratulations from
Goap people because he is piloting
tae Bil] in this House and Mr. Buta
Singh, our Home Minister, whg pi-
leteg the Bill in the Lok Sabha also
dererves congratulations of Goan
reople. Shri  Lal Bahadur Shastri
had piloted the Union Territorieg Bill
when Pandit Jawahatla] Nehru was
the Prime Minister and now Mr.
Tisuta Singh piloted the Statehooq Bill
in the Lok Sabha when Rajiv Gandhi
is the Prime Minister. I congratulate
him and I congratulate the -whole
House, this august House, all hon,
Members; all of them are kind to Goa
and tp Goans at last, I thank you,
My, Vice-Chairman, for permitting
me time to put before this House my
{feelings.

Thank you. T T

*SHRI N. RAJANGAM (Tamil

'Nadu): Mr. Vice.Chairman, Sir, I

rise to speak on behalf of my party
on this Bill introduced in this august
house to give Statehoog to Goa. In
the year 1757, the whole of India
came under the rule of the British
Empire. Goa got independence in
the year 1954 and became a3 nart of.
the Republic of India in the year
1481, We attained independence in
the year 1947 but Goa could attain
it only 14 years later. The 6o-
called Golden Goa is very fertile be-
cause of its rare geographical out--
fits and enormous water resources.
No less true, it is 4 Golden Treasury
of rich minerals and marine yields
besides being a panorama of natural

*English translation of the original -

.spcmch delivered in Tamil..
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beauly. However, unfortunately,
this rare gifted tiny island has re-
mzined a union territory so far. Be.
catse of the undaunted and sincere
efforts of many people gince the time
of thelate Prime Minister Pt. Jawa-
har Lal Nehru, Goa is being given
Statehood now. I take the floor of
thig august house to salute the mar-
tyrs who have gacrificed their lives
" for this cause and those statesmen
who have been endeavouring unde-
terzed, to turn the dream into reality.
Wlile Goa is honoureq with State-
hood, India is doubly honoured for
reiterating the faith in the Federal
Demcceratic norms. .

At this plight we are certainly
ce.pelled fo look at the economy of
Lroa. One woulg be pleased to know
_that the per capita income in Goa

Therefore, it is befitting that Go
keing upgraded ag a State. WHYE
the people of Goa would rejoice
on this move, the rest of India
would pride over thig welcome move.
I had the opportunity of being a me-
mber of a Parliamentary Committee
that visited Goa in the year 1984.
While going arounqd the island, a
group of fishermen and lahourers ex-
changed certain views with us. They
"told us that while a labourer in Kan-
yakumari in Tamil Nadu gets Rs. 7
as wage for bringing 5 basket of fish
to the shore from the sea, hig counter-
part in Goa gets about Rs. 21 - which
®ig three times greater. We were a'so
told that they would ge for atleast
3 trips earning atleast Rs. 63 per
head. What I want to emphasize is
~that Goa is very rich in natural re-
sources and that it ig self-reliant in
many fields. Above 3zl1}, the veoble
of Goa are noble at heart and they live
to their conscience in thig cracking
and breaking world. This asset of
moral character is 5 rare gift indeed.
Wheng the late Chief Minister of Ta-
mil Nadu Dr. Anna was asked which
country he would consider as rich in
the world, the one with Gold, the one
with oil resources or the ane with. fer-
tile Jand. Dr. Anna politely  said

is much hjgher than that of Indii. '

(12 MAY 1987]
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that he would consider a nation with
disciplined, hard working and conse-
ientious people as the richest on tne
earth. Hon'ble Minister, whiie intro-
ducing the Bill said that. there are
more spiritual and religous centresin
Goa. I wopld go further to say that,
they not only have spiritual and reli-
gious centres but also spiritual and
religioug hearts,

Sir, with all its beauty and fertility,
Goa attracts more tourists from all
over the = world and by way of it
earns a great amount of foreign ex-
“cnange. 1 was told there, that, Goa
can look after itself with the foreign
exchange. So, beyond any doubt, it
deserves Statehood and I am happy
that ig being given what it deserves.
But, Sir, to my pleasant surprise, I
~understood that they live in a*society
where the taboos of caste,  creed,
colour and religion are totally absent.
I am sure, Goa will build a#more self-
reliant infrastructure in all fields in
the days to come. T wish, that the
Government should take due care to
see that the social taboog dg not land
up in the island. T am very particular
about this because, somé - people of
Goa, who met us expressed this fear.
I am happy that this legislation is be-
ing passed during. the Prime Minis-
tership of Mr. Rajiv Gandhi.” I, on
behalf of my party and the party’s
dynamic ~ and revolutionary leader
Hon’ble M.G.R., support thig Bill.

SHRI VISHVJIT PRITHVILJIT
SINGH (Maharashtra): Mr. Vice-
Chairman, it gives me great pleasure
to be speaking on the occasion of the
grant of statebood to Goa. The ter-
ritory of Goa in ancient times wa.xs
known as Gomantachala, Mountain
of Cows. because the Mandovi river
at that time was known as Gomti. Tt
wag. also known as Gopakapattana,
Gova Puri, Govaragntra. Tt has been

. mentioned in the ancient enics that it

hag been ruled by different rulers
throughout our history—Batpuras,
Bhuias, Satvavahanas. Pallavas, Kad-
ambas Silahars. Chalukyas, Hovasa-
Jas. Bahamanis. Viiavanagar Kings,
‘Rijapur Sultans and, finally, the Bija-
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- pur Sultans and later, the Portuguese,

The Portuguese came and imposed
their own kind of culture and their
own kind of civilization wupon the
people there who were already rich in
‘their own traditions, in their own
language, in their own customs, which,

[RAJYA SABHA ]

had already created a unique culture °

in the Konkan area. On November
25, 1510, Goa was captured by Alfonso
De Albuquerque. He wag alse known
as Albuquerque, the Terrible, because
" it was at that point of time that he
massacred six thosand Goans. In spite
~of Goa being, because of its 450 years
of Portuguese rule, distinct from
India, in spite of the geo-political situ-

- Vation, in spite of the various differen-

-

ces in languagé, various dif-
ferences in education ang " thd
cultural  hegemony which was
sought to be imposed upon Goa
by the Portuguese, the . most
remarkable thing was that there

was parallels in the aspirationg of the
people of Goa and the aspirations of
the people of India. The people ‘of
India, at a later stage, were strug-
gling against the British empire and
the people of Goa were struggling
" against the Portuguese empire. The
Goang never gave up the struggle.
In fact, more than any other part of
India, T can say, more than any other
part of India, it was Goa which car-
ried on the struggle,

~ In the sweep of history, in the
broad canvas, we tend to overlook the
small brush-strokes ¢f individual ef-
forts.  Events tend to overtake us.
Events become important and indivi-
duals fall by the wayside. But it
would be wrong if, at this time, we
talk of events and not pay homage to
those individuals who shaped those
events. T would like, Sir, with your
permission, to make a few references
o what was going on there,

In all, about forty armed revolts
took place in Goa throughout itg his-
tory of Portuguese rule. The first
one took place in 1582-83 in the Sal-
sette province in.the willages of Can-
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colim, Veroda, Assolna, Velim, Ambe-
lin, etc. against forcible conversions
and 135 individuals were killed. This
was the first revolt, In 1775, there
wag a revolt in Satari which had been
ceded to the Portuguese by the Sawa-
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" ntwadi people and this was the first

of 15 more revolis—there were 15
revolts in all in ~ Satari—
and, in 1780, the Garrison of Daman
revolted against the officers and 21
Goang were killed in retaliation. The
Portuguese employed the local Goans
in the armed forces and also conver-
ted them and gradually  recruited
them into the priesthood. Now, the
most remarkable thing that took place
was that over a period of time, those
priests, who were exposed to the Eu-
ropean culture and European renais~
sance, came into contact with people
from the French Revolution, And, Sir,
inspired by the French Revolution,
the Pintos revolted in 1789 and it was
basically engineered ang it wag tot-
ally carried out by the Catholic pri-
ests in co-operation with the lower
orders of the military plus the civi-
lians, Father Caltano Fransisco Couto
of Panaji and Jose Antonio Gonsalves
of Divadi were the priests who were
involved, Father Pinto’s‘house in Can-
dolim was used and he was one of -the
conspirators and that iy why it is cal-
Jjed the Pinto Revolt, Even in Lis- .
bon, certain priests, who had joined
the priesthood and who were in Lis-
bon in Portugal had revolted against
the Portuguese. Father Jose Custo-
dio De Faria, who has been mention-
ed even in literature, was also  one,
of the persons involved in this. The
Portuguese came down with a heavy
hand on all these things. No mention
of any revolts of Goa would be com-
plete without mentioning the contri-
bution of Ranes. The Ranes fought -
the Portuguese right from 1852 to

© 1912, ie. six*y years of struggle. Dipo-

ji Rane in 1952 operating from Nanur
Fort captured Quebem, Kanakona and
Hemad Barshem. There were official
negotjations with fhim becayse the
Portuguese found that it was very
difficult to put down the revolt. They



G9° The Goa, Daman and
Y X ‘

LI .
came to the negotiating table and it
was the first time and the last time
when they came , negotiated settle-
ment, (Time bell rings)I am sorry
I am going to take a little more time.

I will be very.brief. Please allow
me a-little time.

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): I have
just cautioned you about the time.

SHRI VISHVJIT PRITHVIJIT
SINGH): In 1885, Dada Rane revolt-
ed. Then the other Raneg revolted
in 1801 and 1912, In 1912 was the last
revoly of the Ranes. Morig Savant,
leader of this revolt, wag beheaded.
His body was cut into pieces and
thrown all over- Goa., Gill Savant
and Quistilo, a Christian Toddy Tap-
per both were exiled to Portugal and
imprisoned. - In 1887, that very Army
of Goans which had been recruited
by the Portuguese was sought to be
disbanded by.the Portuguese betause
they realised that the Army was get-
ting disaffected. Those very troops
revolted and caused a lot of problems
for the Portuguese, '

Apart from oll these armed revolts,
apart from all these different things
which were happening in the shape of
militant struggle, there was also a
kind of political awarenéss. This
political awareness was coming from
acrogg the border  because in the
meantime, in India itself, different so-
cial reform movements had  taken
p'ace starting in different parts of the
country and ‘tulminating in the for-
mation of the Indian, National Con-
gress. Taking a cue from us, in 1930,
Tristac Braganza Da Cunha and
Wyankatesh Sardesai formed the Goa
.Congress Committee. The Goa Cong-
ress Committee was later involved in
all sorts of things.. I am not giving
all the names. I have got a list of
the names. But T will not give all
the nameg because of paucity of tim?.
These freedom fichters gave  their
lives. Mr, Palekar is also a freedom
fighter. Mr Palekar could not tell you
ell the details because he was Very
shy of the torture and the _treatment
that was meted out to him I am

[12 MAY 1887]
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sure that the House is aware of the
struggle and the sacrifices that went
into the freedom  struggle of Goa.
People were sent to colonies, They
were deported to islands and never
allowed to come back, They wére
kept in little boxes for 8 to 10 years.
The boxes were so small that there
was no movement possible, That Was
were
kept.+, They were killed and behead-
ed, Their bodies were hung up in
public for the people to see. They
were tortured, All sorts of things
were done to them, Purushottam
Kakodkar was jn the box for eight
years, Shri Fama Rao Hegde was in

- the box for eight years, There were

long sentences of, 28 years and 32
years. There were stiff sentences.
The people were deported and they
never came back, On March 3, 1945,
the Goa Congregg passed a resolution
for the Portuguese to quit India, three
years after the Indian National Con-
gresg passed its resolution ipn Kranti
Maidan. And no narration of this free-
dom struggle would bhe complete with-
out ‘'mentioning  June, 1946. Now my
friends from the Opposition are going
to be surprised at this. I do not know
whether they know that Dr. Ram
Manohar Lohia ...

SHRI B. SATYANARAYAN RED-
DY (Andhra Pradesh): Yes, Ram
Manohar Lohia and Madhu Limaye.

~SHRI VISHVJIT PRITHVIJIT
SINGH: Dr. Ram Manohar Lohia visi-
ted his Iriend Dr. Juilius Menezes and
how dare he decided to address a
meeting in Margao contrary to prohi-
bitory orders put forward during the
martial law in Goa. He was arrested
and kept in Aguada for three days
and deporteg to Belgaum, This resul-
ted in a total mass movement be
cause that was the first time that &
major leader from India had gone t_o
Goa and mobilised the people. This
resulted in ...

SHRI B. SATYANARAYAN RED-
Dy. Madhu Limaye also.

SHRI VISHVIIT PRITHVIJIT
SINGH: That is all right. I am tal-
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king of th; person who inspired them,
I am not talking of others

IS (RTINS G B - 8
wii argg & fo & shar it &
w1 fras d Sq6 "®r T ¥ ar
Sqal A o wa g o+ afud
fAgld  QdhT T FT ST
d waq AT WIW F W@ OF

In  August, 1946,
Satyagrahy wag launched which
was called ‘Jai Hind Move-
ment’. Many were arrested; many
-were deported. The second Sat-
yvagraha movemert was launched on
the 15th of August, 1954. Sudha Joshi,
a lady worker of the Congress Party
of Goa at that time“not our Sudha
Joshi; it is rather a coincidence—tried
to hold a session of National Cong-
Tess of GGoa at Mapusa in April, 1955,
She was arrested along with other
women, and the . Portuguese were
coming dowpn with a very hand
through marital law ‘on-all satyagra-
his because there were local Goanese
and they were suffering a lot. And it
was decided by the Indian National
Congress that Indian workers would
enter into Goa in a mass movement,
+And what g movement it was! From
all parts of India they came for their

(Interruption).

brethren in Goa. They came from all -

over. They®enterég Goa, Daman and
Diu through- all the gifferent roads
leading to Goa. They broke the bar-
rigrs and they entered Goa. And the
Portuguese fireq upon them - op the

15th August, 1955, The hon. Minister-

hag mentioned that more than a store
were killed. Yes, 22 were killed, 225
were injured and 38 were permanently
disabled at the end of it. And where
do they come from? T will just men-
tion four names—Subhadra Sagar
from Bengal Kewal Singh from
Punijab, Madhukar Chaudhry from
Madhya Pradesh and Herne
Guruji from  Maharashtra. They
came from all . parts
sake of their brethren, for the
sake of the freedom of that part of
India which was Goa, which has now
finally become one with India, On
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February 8, 1956—I earlier mentioned
four names ang I mentipgned now
only two names because they ‘are im-.
portani—Bapu Vishnu Gawas Patel
of village Chandel and Bal Gopal
Desai, a hotel  keeper from Mapsa
were killed in police  firing, Their
bodies were hung and paraded. The
Government of India finally banned

" Indians from going to Goa. And they

said that you cannot go there because
they saw the attitude of the Portu-
guese towards non-violent satyagraha.
A guerilla movement started again as
a result of this. The Azad Gomantak
Dal led by V. N, Lawande started its
own liberation army. Ang later, Goa
Liberation Army led by Shivaji De-
sai, an ex-Indian Army Officer, become
active, On December 19, 1961, libea
ration of Goa, Daman and Diu by the
Indian forces took place. It is rather
ironic that when Goa was captured ia
1510, it was captured by Alfanzo De
Albuquerdque, g Portugese, and final-
ly when Goa was  conquered by us,
then again, the name on the warship
wag Alfanzo De Albuquerquea. .,

SHRI B, SATYANARAVAN RED-
DY: Don't say Goa was congquered;
Goa was liberated,

SHRI VISHVJIT PRITHVLIID
SINGH: You are right. I bow before
the elders' advice, Absolutely right.
\Goa was liberated, and when we libe-
rated Got, it was rather ironic and
strange twist of history that the same
name Alfanzo De Albuquerque Wwas
on the ship, the ship which the Indian
Navy captured through NS DELHI,
INS ,BEAS and INS BETWA,

Once again, Mr. Vice-Chairman A
would like to extend from my own
side—and T am sure all of us will
join—very warmly and very deeply
our good wishes, and congratulate
all our Goan friends on this very aus-
picious day when Goa is going to be

finally a State of the Union of India. - -

gE MW . @we: #@i, 9w
g oww., ..
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SHRI ~ VISHVJIT  PRITHVIJIT
SINGH: swgmr Rar av: wgi &
1 am getting a little emotional about
i, I tend to get emotional about Goa
because I am very fond of Goa., The

rzason is, I am elected from Maha-

rashtra and Goa is very much like
a sister-State for us, I know how dee-
ply 'our leaders have felt for Goa; how
deeply Pandit Nehru felt for Goa;
how deeply Indiraji felt for Goa and:
how deeply our present Prime Minis-
ter, Mr. Rajiv Gandhj felt for Goa, I
know that and it is because of that,
that this final thing has come about.
It is because of constant nurturing of
a plant, a political plant Which was
taken first to be a Union Tetritory
and gradually given certain powers.
-Gradually, the Assembly there came
into being and over a period of time,
the Assembly became more political:
1, aware. Of course, they have had
their problems as the hon. Minister
has said, which they have amicably
resolved and they have come through
with the  process of
which has“been overseen by the suc-
cossive Prime Ministers of this coun-
try, including our present Prime Mi-
nister, Shri Rajiv Gandhi, who has at
this juncture decided that Goa must
gat Statehood, and T would like to
say once again—and this time in Kon-

kani:

“aena T W TITR

ga gy v feat

SHRI M. S. GURUPADASWAMY
{Karnataka); Mr. Vice-Chalrman, I
am g'ad the House listened with = in-
terest to the speeches of our previous
speakors. I have no doubt that this
rae sure evokeg happ'ness and good
wishes from various sections of this
House.

.

We are all aware that liberation of
Goa was ap importan{ milestone in

[12 MAY 1987]
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the political history of India, Goa
may be a very small territory com-
pared to the rest of India. Neverthe-
less, the struggle of the people of
Goa, their sacrifices, innumerable
hardships they went through, from
a very important chapter in their
freedom struggle and an important
chapier in our freedom struggle. Goa
ha. gone through the baptism of fire
and in this struggle, the help and
assistance given by Indians, in ‘the
struggle of Goans, was never insigni-
ficant. It is proper, natural that on
an occasion like this, we remember
with gratitude and humility the great
patriotism shown by the Goans. I am
particularly  impressed by one fact
that while the people of Goa strug-
gled for realising- their dream of in.
devendence, they alway: thought
thev were 3 part of India, Thev never
thought even for a moment that their

‘struggle, their movement wag some-
“thing  different'

from the 'rest of
the countrv, Thev alwavs re-
garded . themselves as part of India,
Indian nation, Thev onlv felt sad
that when the rest of the country be-
came indenendent. they conld not be-
come independent simultaneously.
They had to wait for fourteen years,

I remember those days when Pan-
dit Nehru imposed a .an 04 the
people of India, the parties in India,
from going to Goa. There was a pro.
test against this, I know. ¥ Protested.
There was a prolest against Nehru
fo» banning th: entry of Ind ans. into
Goa. The demand at that time Was
when the Govzrnment of India could
not take any action against the Por- -
tuguese rule in Goa, at least, the
Indians should be allowed to go there;
they should not be preven'ed from
going to Goa; to help their kith and
kin there in their struggle for libe-
ration. We were all happy when
Nehru vielded to the prissure of nub-

-|. lic opinion and ultimately he decided

to send the Army to liberate Goa des-
pite protests in some of the foreign

* countries against our entry into Goa.
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Therefore, we, in India, regard the
freedom struggle by the Goans as an
important event, a milestone, with its
on dis'inctive cBaracter, But gsome-
how Goa had to wait for everything
for long. It waited for its indepen-
dence, liberation and it had to wait
for achieving Statehood for long. Se,
its full Statehood has not come too
early. Anyway, we are happy that
the long-cherished desire, the aspira-
tion the dream of Goans to be equal
with the other States of India has
come true at last.

On this
.:-Minister that there are similar de-
+ mands elsewhere which have been
* pointed out by other friends? The de-

mand in Pondicherry i imminent.
The demand there is similar, that they
may also have gz full Statehood like

Mizoram, Arunachal or Goa.
I do not find -any rationale
in postponing. the demand of
- giving  this  status to  Pondi-

cherry, It is true India was ruled by
. many foreign powers. The British
ruled most of Tndia, Portuguese ruled
bits of India and likewise the French
ruled Pondicherry, Mahe and other
** few bits of territory. While agreeing
to grant full Statehood to Gea I fail
. to understang why there should be
" delay in granting the similar status
to Pondichérry. We would have been
_ happier had the Government come
. with the same thing now for granting
that status to Pandicherry also. I hove
and trust, the demand of the Pondi-
.. cherry people will be conceded by
the Government very soon,

I do not wish to go into various as-
pects of this measure. We agree by
and large {o all the thinegs contained
in thig Bill. In the end, I would only
like to say, as my colleagues here
have said that the distinctive culture,

* the individuality of Goa should be
, kept Gon is g verw imvortant place
for developing tourism. It can be
made a beautiful tourist spot. It is
already there. It can he imvroved by
further assistance, May I hope and

/
L

occasion, may I urge the.
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trust, Goa will grow beautifully, so-
cially, economically, culturally in the
near future? And this House conveys
our best wishes, greetings and all
godspeed to the people’ of Goa S0
that they may have better future
and they may grow very Pprosperous
with the rest of India. Thank you. '

SHRI VISHWA BANDHU GUP-
TA (Delhi): Mr. Vice-Chairman, Sir,
todav is an auspicious day, because a
new flower is being added to the bou-
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quet of many Sta’es of India. This is .

the twenty fifth flower and I hope

that a new fragrance will be added

to our country starting from the Wesl

Coast, o
. ,

Sir. I shall not go into the glorious
freedom  sfruggle about which my
hon colleaeurs have <aid a great
deal. T would like to add a little bit
to the remarks made by the hon.,
Home Minister, He talked about the
spiritual heautv of Goa and the Gotun
people. I would like to say that apart
fram the spiritual beauty, there is a
great deal of physical beauty in that
Sta*e end its people. I have had many
occasiong to visit the great . State
and evervtima I can say it has been

...2 most enjoyable and relaxing expe«

riance, I would also like to add to my
hon. colleagnes’ ghservationg tha* it
is a spot with great possibilities and
a great potential for tourist develop-
ment, T hope not only tourist deve.
lopment but some advenfure sports
would be added tp-this great new
State, T

Sir, I would be failing in my duty
it 1 do not mention the people of the
Union Territory of Delhi and their
desire also, like ‘the people of Pondi-
cherry, to have a State of their own.
The other day the hon, Chairman
had "talked about Delhi as the place
of political pilgrimage, This is very
triie But Qir it cannnt nossible he
complete without the veople of Delhi
having a State of their own.,

I should like to congratulate once
again the people of Goa on this very
auspicious and great occasion and I
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elso  request the Home Minister
to kindly consider granting similar
Statehood for Pondicherry as well as
for Delhi. Thank you.

PROF. C. LAKSHMANNA (An-
dhra Pradesh): Mr. Vice-Chairman,
Sir, I avail of this opportunity to

congratulate the people of Goa on
the.wr long-felt dream, desire and as-
piration being fufilleg by the confer *
ment of Statehood on Goa on this Jo-
yous occasion I also convey the gree-
tings of my party to the people of”
Goa on their achievement.

Sir, what has been achieved by
Goa today is the culmination of a
long-dr=wn gtrueggle for ge‘ting dJue
recognition. The first Tecognition
came in 1961-62 and the final recog-
nition came in 1987, However, I
would like to bring to the noice of
the House that one .of their long-felt
desires is still left unfulfilled—name-
1y, due recognition for their langua-
ge, Konkani, It is true that the " Cen-
tral Sahitya Akademi has given re-
cognition for the Konkani language
in literature, but proper develop-
ment of Konkani language can take
place only when it finds its place in

the Eighth Schedule, which has been
the demand of the peoble of an.
I hope the Union Government will

ghow -gagacity, statemanship and wis-
dom and ultimately recognize the
importance of the Konkapi language
and place it on the Eighth Schedule.

Similarly, T would like to take this
copportunitv’ to stress on the need‘ for
fufilling the desires and aspirations
of the peoole who are living in Pon-
dicherry, Delhi and other Union {errl-
tories, They have been demanding
consistently that their desires and yspi-
rations, as put forth by the Home
Minister, are also fulfilled. I do urge
that the Union Government will show
the same sagacity, statesmanship and
wisdom and come forward with some
legislations to confer Statehood on
Pondicherry and Delhi. T do hope that
this honour will go to Mr. Panigrahi.
It is true that Mr, Panigrahj the

1987 ] Diu reorganisation
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Union Minister of State for Home Af-
fairs, hag stated the other day that
Delbi is having certain problems in
ting statehood, but he conceded that
there could be an Assembly for the
Union territory of Delhi, While I
request that the Union Government

.18 ¢

concede statehood for the Union
territory of Delhi, if for some
reason it is not possible, at least

they should come forward with a legis-
lation to- give Dethi an Assembly,

Thirdly, I woulq like to bring tq the
attention of the Home Minister an~
other matter of importance, By the
enactment of thig Bill there will be
a common High Court, the Hight Court
of Bombay covering  Maharashtra,
Goa, Daman and Diu, Dadra and
Nagap Haveli, but is not -clear whe-
ther there will be a Bench in order
to deal with the cases of Goa.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
There is already a Bench,

PROF. C. LAKSHMANNA : If there
is already a Bench, I do hope it will
continge to be a Bench of the new
High Court. J wanted to make it very
clear because it is not mentioned in
this. Because it is not part of the
Bill, 1 wanted it specifically,

With the conferment of statehood 01-1
Goa, it is our fervent hope that the
people of Goa would pe able to take
advantage of this new facility and
move in the pa*h of development and
grow, fully utilizing their various re-
sources material resources, scenic re-
Sources and spritua; resources—-which
are very rich in Goa, Once they are
able to convict these resources to their

advantage, Goa would become strong- .

er and stronger and I on behalf of
my party and my or personal behalf,
would like Goa to bea prosperous
State in the Indian  Union. Thank
you, -

- 4"

SHRI BHASKAR ANNAJI MASOD:
KAR (Maharashtra): Mr. Vice-Chair

man, Sir, this is a very welcome Bill

-
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and I rise to commend to the House
its acceplance.

I said “welcome” for various reasons.
The reasons gre of history, {he reasons
are of geography, the reasons are of
politics and, above all, in my view
of liberty and freedom. In fact, by in-
troducing {his Bill, one proude page is
being added to tne constitutional h1s-

tory of India, for it carves out the -

twenty-fifth State in the comity of our
S‘ates. Gog is unique, yoy know by
its setting as wel] in situation. I neel
not dilate on the hlstory nordo I
dilate on the geography which are
all known to you. Knowp as Golden
Gate of the West tg the foreigners

it was Rome of ~ Asia. However,
I propose to observe something
which - we miss . ‘whenever

such Bills ar¢ introduced and adopted
by. this august House. I personally
feel that whenever the statehoood is

conferred on a part of India we are

really furthering the principle of
unity which is so basjc to our consti-
tut:onal “philosophy Ang thig philo-
sophy. to put it in two words, is that
of unity and integri'y of the cou.atry.
It is not. as if a part of the
country is being severed and con-
ferred with added freedom, What is
being done, ag it will appear from the
consti'utional history, is, to further
the just an fair aspirations of the
peop.:. a State .as constituent unit as
distinct- from Centre is being formed.

I am saying all this, Mr. Vice-Chair-
man, for various reasons. These days
we hear a lot of talk about federa-
lism its impact on our polity, and
competing claimg o! the States aga-
inst the Centre. In fact, there is 2
running race of accusations witnessed
sometimes about the Centre and Sta-
te rclations. That depresses me, Time
hag come, whenever such Billg are
intreduced td understand the efficacy
of all the basic doctrine which go by
the name of federalism,

R ]

As 1 view it, Sir, we have not adop-

ted, what we call the ideal f9rm of

»
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federalism. Our democracy, as you
are aware, historically is based on
the “unity and integrity” as one coun-
try. We were born unified, we want to
live unifieg as one unit legally and
poiiticaliy. We want to live as India,
and not as States. 1 think, whenever
States are born or carved out under
the premise of the constitutional law,
‘what should happen ig that the Cen-
tre ghould become more strong and
that is a need for furthering consti-
tutiona]l premise of unity and inte-
grity. I do not meap.In any way to
say that the States’ rights should be
subverted or diminished any way'
unidermined. But I am reflecting
myself on the historcal process by
which India wag born, by which
the States were created in
thig country, by which the new
States are being carved out and the
debate that has  arisen or that is
being taken up .in"the name of the
States and the States’ rights. I do not
in any manner, say that there is no
justification for the States to ask for
more and more rights, more and more
autonomous and fiscal rights and
their claims thereto but that must be
on the basis of our fundamental sense
of unity.

~ What happens today by. conferring
the statehood is as you know a

confirment of constitutional status
comparable with other 24  States

from now, it will be on its own.
Sir, that putg an end, and
carves out a form rather to

what the people aspired since almost
400 years. What Mr. Vishvjit Singh
graphically described before this
House is a brave saga of history, and
I do not wish to repeat it.

Sir, if we look to the history, a bare
look at it would show that right from
1498 til] 1961 Goa wag strugsling ‘o’
get, what you call, the freedom or
political liberty, The whole history of
Goa, as can be put i3 a ballad of
brvaery, a saga of untld sacrifices,

T* 2.00 PM. is a tale of inhuman
torture and political furmoil and its
travail. Tragedy ig replite in its apgana
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much in  every word of history.
It is not necessary for me. to bring to
you the Dpanorama of those brave
days. It is enough ‘to  mention that
even today in Goa you find gene-
rations of patriots quite alive, quite
resilient and quite conscious of their
past living happily as free citizens of
Irdia. I am reminded of
tion that was asked to a great Satya-
grahi by a Goan Officer when, they

were ﬁght’ing their battle of freedom; 3

He was askeq : ‘whethey you want
India to be merged with Goa or Goa
to be mergeq with India?’ The Portu-
guese Officer had something in his
ming and the Satyagrahi replied, ‘We
want Goa to be merged with India,
There is neo difference between Goa
and India’ This was the spirit of these
Satyagrahis who fought their brave
bat'le violent ang nonviolent. AS
some of the Members rightly said it
was Dr. Ram . Manohar Lohia who
organised and who really was the
Tather spirit of the Satyagraha Move-
ment in Goa, It was his guidznce
right from 1945.46, that eventually
gave shave of the freedom movement
in Goa. Of course, though T said I do
not want to repeat the history, yet it

comes tumbling down in my - mind..

It rather crowds mv memory, There
was side by side with the National
Congress, the National Goan Cong-
ress, Azad Gomnatak Dal, R. P. San-
gathana, lots of other organisations
working in all these areas so as to
give vent to the freedom struggle.
There was, ag you know, a revolu
tionary movement, a movement which
helieved in taking to arms ang s‘rue-
ling and throwing the Portuguese out.
That was mainly led py Azad Goman-
tak Dal I cannot but name a few nf
the patriots who are still there and
- the life thev hava jed 2ng the travails
thew have suffered. Even their names
eveke inspiration. I am only naming
them en that it epec on the <eroll of
‘tha historv of this august House, Shri
Vishwanath 1awande; Mohan Ranade,
Narayan  Naik, all these were sen-

tenced to 28 years., Then Woman
Sardesai, Miss Lobo Tamba, families
of D'souza, Menziez, Fernandes, Dies,

[12 MAY 1987]
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Kamat, Mulgaonkar, Bandodkar,

Shete and my learned colleague Mr,
Kakodkar as well as Magekar, Shin.
kre, Rane and their families who had
been fighting against the Purtuguese
and they ultimately succeeded in get-
ting the cherished dream of their
liberty. There are hosts of them,
young and -old, ladies and children. It

- is not only the individuals and or-

ganisations that  fought the battle,
but the battle was fought by a free
Press which added to the richness
and depth of ‘he struggle that no
other part of the country probably
has seen, I must mention some of
those like “Gomszntak” “Suvichar” of
even the old days as has been given
in the recent history published by the
Government. The paper was cslled
‘21st September’. It is worthwhile
quoting, with your permission, Sir,
from *hat vapey because it gpplies to
all {imeg and to all parts of our coun-
try and to all communities fighting
for cherished dream of freedom. This
is what the Press said. “It is easv to
kil]l an individual; so also te dismem-
ber the humanity. But remember one
bough and branch cut would give the
rise to gpurt of many. Move ahead,
Long live liberty, as well gs the free-
dom of the press.” This was said in
the 19th century and that inspired
messace was carried from dav to day
by such presg to win ultimately the
success for the movement I how to
those patriots and to that Press.

»

Sir, before 1 close, I must mention
some of the problems that would
face this new State. Oi gourse, the
Government of India musf hsve con-
sidered, as it must consider, the via-
bility while forming the State. It -
is easy to confer Statehood gy pass-

* .ing 4 law but the question is whether

the <tate i‘self is viahle end it apvears
to me that in times to come, the Gov-
ernmeny of Indig will have to be a
little Jiberal in its dispensations to the
new State that is being formed out -
of Mna, (T'mae hell rings) I will take
only one minute,
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Then there are, two more problems
%o which I want to draw the attention
of the Government of India and all
those who will be taking over the
reigns of this new State and those
problems are common to India, The
problem is of utter poverty. 1y is
poetic to talk that Goa is a beautiful
place and beautiful people live there,
But it is a land of poor, of toiling
masses. There are Jlot of poor
persons in Goa and few are rich.
The society in Goa ig cleareq on
this aspect. Few rich and more
poor. It is, therefore, necessary that
after the Statehood the problem of
poverty should be  tackled with a
very high priority. ’

Similarly and in spite of Goa be-
coming free in 1961 the pace of indus.
trialisation has not been quick. There
ijs a drag. Unless steps are taken to
jindustrialise and = modernise Goa,
probably we will be continuing the
game problem of poverty and unem-
_ loyment. With compactness it is easy
to develop. Goa should become Japan
of Indig rather than Kashmir,

Sir, T would clpse by merely recal-
ling what the then Prime Minister,
Pandit Jawaharlal Nehru conveyed
when Goa attained freedom. He said:

“By the freedom of Goa, India has
become mare free for till today
India’s freedom was incomplete,
Freedom is a great blessing” This
is what I want to emphasise, “Fgee-
dom*is a great blessing. With that
however comes the obligations and
responsibilities, ' Those who accept
those res~ensibilities alone can en-
joy the Muits of freedom.”

That was said about freedom by Pan.
ditji. This equally applies and holds
good for any part of this country
when jt becomes a State. Thank you,

it wwt Tag aasr (o) ¢
WA qI3H @ wgRg, v
® WYY TG & U, wusy & faw,
FuTg a1 g\ AT FY HET FATE

“ %
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fae faegiv 9T gra A, FETE
frar, Sa& wfg 4 wgioen =g
F@T § 1 AR AT =Y dlo dlo
fag aFax 2 7 war & aX A 9ga
%8 T/l | 4 39 g § A Sar
raar g1 ar g FIE 16 AT AN
gl @, . eudew g @, qar
IR TERN auig fEATI IF AT
@A frgeae & el $ T 9
1961 a®, #wAw IO IF, =OA
wrEdl #®Y (a | @ fTan, s
A § wEq A fHar, 3gAT FADY
3@ g w.fgy, 3@ ¥ s AR
FEX A o7 god wAt g
(s3aem) , . o AR F T
¥ guY 48 § oAl A G IaF I
g Mar 1 wa FUA & A Aelt
OFmd FA A8 faar ? ag demT
ST owET 1v61 § fAar g w9Ew
st faar Sroawar 9y

[ awrafa wgear, it g2 1]

gAY F 9EF FAst qWd ot
qfadt &t St & faoa =wife &Y
¥Iq 1 ff IEd fq¥ gAR A Rl
20-25 W T§ FEEA_C | qzq
fedt Jaeda, U aqd ¥ @q AN
TAR WAT F A WA AW g
Far @@l AWM g ¥ fawy sAay
EGC U G O e U 2 (e T |
agr Tofaa aar ? A ST I w30 fw
agl 9%, WAl F T[FA ggq 9 A
agf ¥ o & wHT T g9 A4
a1 | F1 91 WAr oy qar g7
qUT AT F AT faqq 97 gar
2qe &1 g8 U F, IFF I ATCH
g STE SAIQT AT ) AG) (AT
FIECL AIGH FIT WAy FT TBT *T
qf =t &1 F7 Fan foedlt & fad
AT e drET grag ? oy fRedy
F A AT TAT AT FT AT &,
F1 A qifeIq & waw a5 FH
m & ? oWiT FM g9 frem ¥ UF
B 2[W ¥ A aw ¥ uHEl W
fowmn a@id® ® sw ¥ ww wsAl
& favo & wawr uw darfys afimw
g [ff@) SuT Adw ¢F 11-12
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FOT FaE=N 1 W § M 3
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AT ATE AT ag”r I |
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Eﬂi’rtmxﬁtam%mwm
xrqwa%r*m*rama*agl STAAT
o oF & el W owR gfaw
3 A | IRT AT A
ﬁavfxmm%mgr
AT FIwd |9 @rog 1 =gt
ffizqe TR I HaEh F
& I gFaTed §, AR WEE FIHEAT
o 38N FaFeT T A §) I
TET AT T F J9 AT a7 7 £ |
gfmaa & « T AT AT
w217 § 7 fecdt saxdw, T AN
wmmqaa%a‘raﬁaﬂ'{
WO FT AT IEE ard ey | A

@ agg § fFogd &g Ak oamw

TE TET 1961 ¥ ST TET AIAR
o7 AT WX AT HA AT AT
qq & fgama ¥, wur 5 fgarg @
ar 9 @wa I 7 fewrs @y A7
fw T #t agree & fwamin gt
feefl & foam, o &7 # gER
gy fRemsT, T[WO & gEIR 91T
fram ok T 7 avR ggdv
& AR @ Ay sy SRfas
feafs qdft & 5 saw asz faegwr
Tevd ¥ fAear g 9T ww“r
FOTT TsTdr ar feT g Tefifi-
TN ® T rvgrg F4 7=t 7

w® & # g ghma Swd ¥
W wRET mew‘rﬁrm%a‘r\

T ¥ iy A e w35
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F&q & @ whifas feafa =i
ATNT & g @7 T 29 a1 SERT
T & qry faear sfea & s
am@l;, g0 @49l F oAl &
IOT I A TR | FFN 11 FAS AT
ST # F9T UF 916 fafaret o
FE 8-9 MG FI TAGT T¢ TF AR
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T% dwe qiwgTie W F&l 15
g W SifEs o dewas fag
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¥\ gefan swwr gfrea ddedw o
me:r?rﬁqur‘rmfartm LT §
feediertr wiR waag ar | fadig
G & WF AT L FA M F
TR A ETE T, Tt T FEAT
F fag FEATH 2 zafar Qfafeasr
g 4 Fa gu &ww, 4T A A
gAY AT S F AT | e AR
ma%q;gmmt—ﬁw% a0
Y o & wAfert H AT T TAR

. 99§ FETEa 1 WL g IR 9O

F Fgrer W OWIQA A wEST z\rmu
feselr & mow, fFam w91 <30
Argt FOST TG AT ST F TH
F e ¥ @ qr @E A
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T weEs g3 | sifae & sy
SHAT FEar F fe ogad a ¥ g
JEC @if9r o €, Tmm g§x
AT EAST AT | qOF ¥ Afowe
SUIELCE B 1 B e
faaren 1ewang g '

THE DEPUTY CHAIRMAN: We
have to finish' this discussion by 2.30,
the time fixed by the - Chairman.
There are still many more speakers.
I, therefore, request the speakers to
be very briefs

SHRI DHARAM CHANDER PRA.’

SHANT (Jammu and Kashmir):
Madam Deputy Chairman, 1 also join
my colleagues in showering felicita-
tions on the people of Goa who have
got statehood today, Goa is a land
of beauty. I have visited i two or
three times. Whoever = goes there
will like to go there again amd again.

I do not want to explain the beauty.

of Goa as the Minister has already
painted it in much better words in
his speech. Goa is a land of culture
also, It is famous for music and
dances. When I visited Goa the
first time, 1 saw so many foreigne'rs
enjoying on the beaches of Goa. As
Is rightly said, a thing of beauty is
a jov for ever, 'The people of Goa
struggled for freedom’ They were
liberated in 1961, Goa became a part
of India. Then they struggled for
statehood and they have it now. The

third struggle of the people of Goa b

is ®~~ renr~onit’nn of Wonkani in the
Eighth Schedule, Konkani is pre-
sently not there in the Eighth Sche-
dule though it is recognised by - the

Sahitya Akademi as one of the 23

lan~uages, George  Garrison who
comoiled the Linsuistic Survey of
India ninety wvears aco described
- Konkani as a dialert but the later
researchers have held that it has been
proved that ¥onlkani is - full fAedaed
language and slong with the other
laneuaces which are on the schedule
of Sahitva Akademi Konkanj is a full-
fledged lariguage, 1t was recognised
by the great linguist of India, Dr,

[RAJYA SABHA |
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Suniti Kumar Chatterjee, author of
“The Origin and Development of
Bengal; Language and Literature”, I,
therefore, plead for Konkani’s inclu-
sion in the Eighth Schedule and the
Minister should see to iy that five
other languages, - Maithili, Nepali,
Rajasthani, Manipuri and Dogri,
should also be included in the Eigh-
th Schedule because these have been
recognised by Sahitya Akademi, It
is my request that Konkani should
now be given the status of a full-fled-
ged language in the Eighth Schedule
because the people have struggled
for it; others have also struggled—
Manipuris, Nepalis, etc, have also
have also
struggled for wrecognition of their
language in the Eighth Schedule. 71t
must be done, Thank you.

SHRI GHULAM  RASOOI. MAT-
TO (Jammu and Kashmir). Masdam,
Deputy Chairman, I have just come
from Kashmir, just half an hour back.
On behalf of the people of Kashmir,
on behalf of Dr. Farooq Abdullah,
my leader, and on my own behalf, ¥
extend to the people of Goa our hear-
tiet congratulations on being the
twentyfifth member of ocur Comity -sf
States, Madam, the temperature in
Srinagar was 11 Degree Max. and 7
Degree ~ Min. and, in Goa, it is 34
DNeegree, Tt only shows that our coun-
try is one 'in spite of the diversities
in climate, in language and in culture
and 7 arain congratulate the people
of Goa on attaining theip S*atehood.

Madam, I have only one small point
to make tg; the Minister. T would
request him that the new High Court
shou'ld not be named as the High
Court of Goa, Daman andq Diu, but
shauld continue to be called ag the
Bomhav High Court.

SHRT SATYA PRAKASH MALVI-
YA (Uttar Pradesh): That has al-
reads, been done.

SHRI GHULAM  RASOOL MAT-
TO- 1 Aid not know that because I.
came just now. Sinee my point has
aletady heen  conceded, I am - véry
happy and 1 take this opportunity of



89 The Goq, Daman and

congratulating the Government for
gran‘ing Statehood to Goa and. also
the people of Goa on getting their
Stztehood. Thank you, Madam,

gemfa T U Wi
A@EE, & e & Hge "t
e Far T )

Y AW IEWAINT ¢ TA7{F
Aray wrew faar § F gavE FEar
Y F I AT FER T A
& WuT Y FTAAT FT gATE AT AZAT
g fF s aga At & SrwmwiEi,
gould ff § g @ F g
fagas & grivams T & @ o§
ST W F gdwrfadl @ wmae 9r
FUT-FUT 500 J97 & AldF A7
¥ a9 1946 W o W FART
W S T Y FAaT i aers
w1 Agqr uE fFAr o1 1 TR A
WAqT & Atfaw wfuwrd T gaT
BT W4T 9T, SART A0 FY EqAdar
AT oY, SEA F T mTonEr Agr oot o
g9 46 ¥ Tro A AAIEL AT Y

AT AT | g AT & AT &7 faug
g 1% =1 quaraw FEEFT S g
Uy qar § goferg € AT g
ggarn A § 1 gy Trrarfant
¥ fag wro atfgar 1 faga fear
g7 W 87 Afgar § agrE . wgI A
frogay & 1+ ST argar Sro1s
S 1946 %7 fURFAX gu ar el
HIRAT @i=l S 7 g F w3ACHT
uF 9 fagr | w3 ofggfas ug
g | STF UE & HOA qHfy
§ FIAT AZATE | AT TR S
T TAT & WA Fr frar o
“STo AMfEAT BT T fa wrge q@n zo
fasr g axdft § afew TR T
# AT YT A FABAT GG X
FHT 0T W@r & i gEr s
§ 3% TS FWIE | I
/AT Fsqafad #T § Iq A9 B
qOE W gA I T a7 I
fae .agq asr @3 FT 4. W
B M & aoefed a9 #7 €1 310
difgar st &1 gerg v =nfgw f6
IFgiT gg 9w Sarg |7 \

[12 MAY 1987]

" Diy reorganisation 90
Bill, 1997 ‘

T AT & ASOE FAFT
TeTE # Agd A W A qgl 9% am
foar, gad faar S A9 @A 19
¥ wisg W@ & ar o7 g &
rrTGrag?rmmar(q'{%‘rari’r
IYFT AT FIAT g WL A EATH
faamar argen g f ar='r rr{.sfr qigd|
T F g9 § AsEl’ nd ad ag
frg mar ar afsq 7@t av =@
gy wgr g faad sww Maradeat

. agd qFATE g1 W@ L FE G

WRT § #IX 98 9 o7 &N ai%
& drody a@qog’r fawrr &1 § o
Tafau § e wTHfed HTAT TgAT
g fr zo fawfasr & wramarfaat &y
a%T% FF T FFIT I ) GP9HY
FRreH o & faafaa g Tg g9t
oS ‘gET g g 9W 9T F W
FTAAET § €ATT HH(GT DT AGAT
g fv -

“Purushottam Kakodkar founded
the “Goa Sewa Sangh” to prepare
the people of Goa for the “Freedom
Movement” which started on June
18, 1946, was arrested by the Por-
tuguese Rulers on August 9, 1946;
court-martialled on ~ September 7,
1946 and gsentenced to 9 years of
exile; deported to Portuga]l and
exiled there for about ten years’

. (partly in ‘Peniche’ Fortress Jail

ang partly confined to Lishon); rpe-
turned to India on May 16, 1956
and was again detained for. 45
days for resuming the Freedom
S'ruggle activities in 1958 ang de-
taineq further for four months tn
1961; ....” 3

a1 19 femmaw 1961 @1 STV
MET § FEaqr q7F g2 47 wwy
TEFI & fad o 5T Mgrafedi @y,
g a¥ v & TagaAdr JAEr ¥
A% ofvaw &1 wF AT WR TH
Taqg 93 T 99T &1 § Hq9Ar Agr
A oo W@ E LA A wR
frdzn @ w21 § B owfy s
¥ oF @arg g9 AT gad A AT
T8 mna”rsna qRFIET [Zar 97
9y foeet #wh aifeyd F ogaw ¥
AV qrar gerdy Ty ofv 1 faedy qrEy

~
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(=7 aexwFrw qrT T
gd el @ Wi FT @ £ 5 o
fae faer awr enfaa #1 ww ok
feeslt Y qf wea & awt fEr
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q 3T 4w F . wIeUw A ARG
T F fqagd aitar wrgar g
aifgad i feeet usy &y o

I s ar &9 faar ang
wi foft § a9 & a9 faurm qwr
ey 1 Qe ‘ ’

SHRI V. NARAYANASAMY (Pon-
dicherry): Madam, Deputy Chairman,

-, thank you very much for giving me

this opportunity to speak on this Bill.
Madam, Goa is a beautiful city. This

. State has a historica]l background, Its

population, its area, different cultures
and different religions give it a very
Bood status, The people of Goa have
a nationalistic outlook. Further, most
of the people living in Goa are from
the tribal areas, The Government of
India conceded to the demand made
by the people of Goa and the State.

hood has been granted. It was under -

Portuguese rule for 450 years. There
was freedom struggle in 1951, Since
. Goa was adjoining India, “there was
* pressure mounted on Pandit Jawahar-
. lal Nehru, who is the architect of
v modern India; that we should not
- fight with the Portuguese, But Pandit
Ji had a firm belief, Krishna Menon
" was with him, They were determined
"annex it with the
- Indian Union. Therefore, Goa was li-
berated. T would like to-sav that the
concept of the Centre ruling the
Union Territories is an old concept.
India’s States and the Union Territo-
ries are developing in the field of
agriculture and industries. Therefore,
our Prime Minister said that when a
demang for Statehood is made by our
. people, this demand hag to be consi-
. dered by the Government, T am very
grateful to the Prime Minister for
giving Statehood to Goa, Mizoram
and Arunachal, Our demand for
granting  Statehood to Pondicherry
hss been pending for the past 15—20
years, In fact, on 8-5-1987, im the
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Pondicherry  Assembly,. they have
unahimously resolved thay Pondicher-
ry should be given Statehood, That
is the aspiration of the people of
Pondicherry. If we consider Goa and
Pondicherry, both have the same po-
pulation and the same status except
that we were ruled by the French
and they were ruled by the Portu-
guese, But the cultural heritage of
ancient India is being maintained. We
are also developing in the field of in-.
dustry. There is development in other
fields also, Therefore, I would like
to submit that Pondicherry may also
be given Statehood. I am thankful to
the hon, Members who have deman-
ded Statehood for Pondicherry in this
House, Thank you.

»

st o = faww (STTNRA) ¢

- guogHafa S, § TCERT HIATT HAAT
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St ¥ ot R oA § agy Fo
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SHRI MURLIDHAR CHANDRA.
KANT BHANDARE; Madam Deputy
Chairman, Goa in  the backdrop of
India has been described by a writer
as follows ; '

“The wind blow landward from
the sea as the sand rises jts back
in dunes. Unchecked it moists the
sand, blows over the palms and
rock, through the fishing villages,
to sway the paddy fields—till its
momentum is lost and it can no
longer be called a wind... ,

So it has been with the conquis-
tadorg in Goa. The wing blew thair
saily across the wide blue sea inta
the gaping mouths of the rivers.
The land offered resistance as they
entered cross current to rule and
trade, convert and colonies. Gods
changed, temples and mosques were

[12 MAY 18871
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razed, people renamed, « baroque -
churches rose above the gskyline
of coconut grondsg ..

Then time took the wind out of
their sails. And before they knew
it, the invaders Were assimilated,
For India has an embrace so vast
and a memory so old that within
its folds all is absorbed ...”

Therefore, on this occasion it is my

pleasure to support this Bill particu-
larly because Goa has a very close
link with Bombay. It was a part of
Portuguese territory which came to us
as dowry when it wag given at the
time of marriage op Catherine Bra-
ganza. What ig important is, Madam,
as you know, for long time we had
a common university, the Bombay
University. For their eduation, ths
goans came to Bombay. There was no
college in Goa. All their collegs
education was done in Bombay. All

. the jobg were given in Bombay, And,

therefore, we have a very natural and
a very long link with Goa. And I amt
glad that despite this link in 1967
when therg was a referendum chose
io remain geparate and did not
chose to merge with  Maharashira.
There is one thing which I must mea-
i1on and which has not been maentio-
ned. Goa with its scenic beauty is
called an emerald; somebody has
called it the Rome of Asia and the
Pearl of the Orient. But with its
coconut groves, its white bedches
and the Mondavi river, it continues
to be an attraction, and as I say, i
is the heart of the Indian Riviera
Wwhich sperads from Bombay to Cape
Comorin. Ang as the Indian Riviera,
I may say that it is far more beautifil
than either the Italian Riviera or the
Freach . Kiviera. It hag contributed
to our culture. Today, for example,

-in classica] music we remember fon-

dly Kesarbai Keskar, Moghubai Kur-
dikar, and not top mention hey illus-
trious daughter, Kishori Amonkar wito
is the greatest of the vocalists amon-
gst us today. Painting, art, temples,
churches, hills, beaches, rivers and all
thet is there have made Goa what is
called the Golden Goa. I only
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add tow thoings. One is that I
am happy that the language contro-
versy has been settled and Konkani
“has been accepted ag the language of
the State with Marathi seript, All
that I can say ir, ley his State which
is so beautiful grow and prosper while
DPreserving its scenic beauty and
its ‘tranquility. On this occasion, if
you permit, Madam, le; me express
my wishes in Konkani:

AT LA 30T AE= 1 707 - 1307
g1 41 o spEIEs T whada

The. meaning of this ig that on this
occasion, we wish our brother citizens
from Goa all prosperi'y, progiess,
happines and bright future. Thank
you, Madam, * :

SHRI VITHALBHAI MOTIRAM
PATEL (Gujarat): I want to know
from the hon. Minister ag to  wuy
Dadar and Nagar Haveli could
not be marged with Gujarat. Thetr
Janguage is Gujaratli; similarly their
cuiture, theiy social customsz ete  are
same as in Gujarat.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: It is for the

same reason Goa was not n.erged
with Maharashtra,
SHRI VITHALBHAI MOTIRAM

PATEL: They have the same language;
they have their business and socis}
relations with Gujarat and so, they
should be merged with Gujarat.

Another thing is, even though they
speak  Gujarati language and they
write in Gujarati, yet they have been
linked with Bombay High Court,
Why should they not have been linked
with Gujarat High Court? The
Guvernmen should _reconsider its de
cision to continue these areag. as
Union Territories.

Anyway it is good, (joa is being
given Sts‘ehood. It ig a  beautifui
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lace with very good beaches, and I
feel it can be developed into a very
good port. Thank you,

SHRI CHIMANBHAI MEHTA (Gu-
jarat): T was in Goa recently. I
would support what my friend Mr.
Vithalbhai Patel has said. Dadra and
Nagar Haveli should be merged with
Gujarat on their own wish. I do not
say they should be forced to merge
with Gujarat and even though there
i« prohibition in Gujarat, they may
continye to have their drinks.

SHRI CHINTAMAN] PANIGRAHI;

- One feels overwhelmed with the,

tremendous amount of goodwill con~
veyed from all sections of this Hous»
to the people of Goa, Damap ang Diu
on this historic event. I hope the
people of Goa will accept it and
welcome thig tremendoug good will
that has been expresed in this House
on the grant of Statehoog to Goa, and
I hope it will inspire the pegple thera
to make further strides on their for-
ward march towards prosperity. I
can say, from Kashmir to . Kanya
Kursari, thig goodwill has been ex-
bressed to the people of Goa. Fromn
Kashmir, Mr. Matto and  Membe:s
frfom all partg expressed their good-
will and extendeq their support, and
this is a uflique event, - ’ .

Some questions were raiseq ag to
why Dadra and Nagar Haveli and
Daman and Diy should not erge
with Gujarat. Recently, I also visiled
these places. There was. an cp‘nion
poll as long back as 1867, and the
People decided as Mr, Bhandare and
other friends pointed out, that they
will maintain theip separate identi'y,
And to think of that after 20 years
and to* raise it again in the House
when there is tremendous acceptanice,s
it looks as if there was an anachro-
nism in the thinking of the last two

+decades, Therefore, we must g0 by

the decision, by the opinion expresed
by the people in 1967 when they wan-
ted to keep their separate ideuntity, as
Mr. Bhandare pointed out,
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It is rare to see good dreams being
realised jn one’s life time. Bad dreams
do come, but to see good dreams
being realised in one's life time is
quite rare. And such 3 fornuate man
is Mr. Kakodkar, because he saw the
dream~ of a better Goa, an indepen-
dent Goa, and a  part of the Indian
Union, in his younger days. Todas I
hope he sees his dream coming true,
a fruitful dream, as the Parliament
passes this Bill today. All the friends
who have spoken about the glorious
chapters of the freedom struggle, the
struggle of liberating Goa from Por-
tugese domination share the senti-
ments expressed in the House, In the

egnning also, I mentioned this that
we must, all remembe1 those freedom
fighters whe gave their lite, who su-
flered and, ultimately Goa today has
become the 25th flower as Mr. Gupta
peinted but, in the Indian bouquet.

A point was raised so far as the
Bombay High  Court is concerned,
M-, Matto raised it. Today, there is a
Bench of the Bombay High Court at
Goa and this Will continue, Necessary
action in this behalf is being taken
urder the provisions contemplated in
clause 26(2) of the Bill. There has
been some
ment is being moved, The same name
will continue,

The question of grantmg Statehood
~to Delhj and other Union Territories
like Pondicherry ete, was raised by
Mr. Gupta, Mr. Vaghela and sthers.
As I replied to a question recently
in this House, the Government of
India, specially, the Prime Minister,
is very sincerely trying to see that
there is more and more democratic
participation of the people in the ad-
ministration of the Union Territories,
Ag you know, the Prime Minister
h'raself has become the Chairman of
the Island Development  Authority
which has heen neglected so far, We
have given Pradesh Council to the
Andaman and Nicobar Islands. The
idea is to enable mdre and more de-
mocratic participation of the people
in the administration of the Union
Territories, In Raccadives also, we

[12 MAY 1987}
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are frying to have the same thing.
In Pondicherry, we have an Assem-
bly.. Hon, Members asked, why not
the other Union Te'rritories also be
given Statehood. I would like to point
cut that we have to take into consi-
deration factors like economie achir
evement, prosperity, economic viabi-
lity etc. The totality of the circums-
tances is taken into consideration, I
can asure you that the Centre will
never be found wanting so far as the
demoeratic participation of the people
in the administration is concerned.’
always trying to see that’
there is greater participation of the
people in the administration,

SHRI JAGESH DESAI: (Maharash- -

_tra): will you do the same thing in

the case of Daman and Diu also?

SHRT CHINTAMANI .PANI-
GRAHI: A paint wag made
about the Konkani language, As I
said earlier, the Union Territory As-
sembly overwhelmingly decided to
give Konkani the status of Official
Language. The Assembly had the po- -
wer and they took a decision, The
question of inclusion in the Eigth
Schedule was raised in this connec-
tion. There is some kind of concep-
tion that if a language is included in
the Eigth Schedule, it becomes very
rmuch acceptable. Eigth Schedule is
not a bar on the improvement of any .
language. Many languages are only
spoker. languages and they have no
dialects. But the Cenire is giving
more money for the development ot
these languages. It does not mean
that simply because 3 language i3 in-
cluded in the Eigth Schedule, it is
going to be improved and otherwise
no'. Therefore, we are giving all kinds
of facilities for the improvemeni of
all languages because we want to de-
velop all languages, all cilltures. We
give as much financial aid-as possible,
for the development of all languages
which are not included in the Eigth
Schedule. It should not be a big prob-
lem. I think I have answefred most of
the points,
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SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: VYou have ans-
wered all the points,

SHRI CHINTAMANI PANIGRANIL:
Thank you.

THE DEPUTY CHAIRMAN: Now,
the question is:

“That the Bill to provide for the
reorganisation of the Union Terri-
tory of Goa, paman and Diu and
for matters connected thereto, as
passed by the Lok Sabha, be taken
into consideration.”

The motion was adopted,

THE DEPUTY CHAIRMAN: I shall
not take up clause by clause conside-
ration of the Bill,

Clause 2 and 3 'were added to the

Bill Clause 4 (Formation of Union
Territory of Daman and Diu)

SHRI SHANKER SINH VAGHELA
Madam, I move:

1. “That in clause 4, the words
‘there shall be formed a new Union
territory to be known’ is tp be dele-
ted.”

2. “That in clase 4, the following
be inserted at the end after the
words existing Union Territory
shall be merged into the neighbou-
ring State of Gujarat.”’

I have only one request to tnake
that Daman, Diu, Nagar Haveli and
"Dadra be attached to the territory of
Gujarat State as they are linguisti-
cally socially, culturally and geogra-
phically same. A day will come when
they will have to merge them in Gu-
jarat State.

The questions were put
motions were negatived,

and the

THE DEPUTY CHAIRMAN: Now
I shall put Clause 4 to vote. The ques-
" tion is:

“That clause’ 4 stand part of the
Bi]l 11"
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The motion was adopted.

Clause 4 wag added to the Bill.

Clause 5 to 7 were added to the'

Bill.

Clause 8(Allocation of seais in the
House of the People.

 SHRI SHANKER SINH VAGHELA:
Madam, I move:

3. “That in clause 8 for the word
‘Union’ the words ‘State of Gujarat
for the’ be substituted.”

AL AT HY w57 e w@T
g ar g W g &1 oy W
F4T Al ? WL WAT HTOTAT T
fear ar §at fu Fgar 8 6o
o f7 | AT F A9 A
faam st

The question was put and the mo.
tion was negatived,

THE DEPUTY CHAIRMAN: The
question is:

“That clase 8§ stand part of the
Bill.”

The motion was apopted, Clase 8
was added to the Bill,

Clause 9 was added to the Bill

Clause 10 (Parliamentary Constitu-
encies).

SHR1 SHANKER SINGH VAGHE-
LA I move:

. 4. “That in clause 10(b) for the
words. comprise the parliamentary
constituency of the Union territory
of Daman’ ang Diu ‘the words' be
included in the Gujarat State As-
sembly’ be substifuted.”

© Madam, in Nagar Haveh and Dad-
ra there are only 35000 voters. So,
there should be one Lok Sabha seat
including Dadra, Nagar Haveli, Da-
man and Diu, It should be in the,
State ot Gujarat. It should be the:

27th Lok Sabha seat of Gujarat Stateg‘

The question was put and the mo—‘
tion was negativad,
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THE DEPUTY CHAIRMAN: The
question is.

“That clause 10 stand part 6f the
Bm'"'

The motion was adopteci_
Clause 10 was added to the Bill.

Clauses 11 to 19 were added to the
Bill. -

Clause 20 (Common High Court for
» Makarashtra Goa. Dadra and Nagar
Havzli ang Daman and Diu).

SHRI SHANKER SINH VAGHE-
LA: Madam, I move:

5. “That in clause 20(1) (a}, the
following be inserted at the end,
namely:—

which shall have Gujarati also
as its working language.”

Most probably the functioning i3
going on in English language. There
should be the  local language —ie.
Gujarati, Gujarati is not there; so 1
wan! that Gujarati ghould also be the
working language,

SHRI CHINTAMANI PANIGRAHI:
Maudam, I move:

6. “That at page 6, lines 43-44 for
the words' the High Court of Maha-
rashtra and Goa’ the words the High

' Court of Bombay be substituted.”

o
THE DEPUTY CHAIRMAN: I shall
first put the amendment moved by
Shri Vaghela to vote.

5.4¢That in clause 20(1) (a), the
following be inserted at the end,
namely: —

“Which shall have Gujarati also
as its ‘working language’?”

The question was put and the motien
was negatived.

THE DEPUTY CHAIRMAN: I shall
now put the amendment moved
by Shri Chintamani Panigrahi to vote.

[12 MAY 1987]
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6. “That at page 6, lines 43-44 for
the words ‘the High Court of Maha-
rashtra and Goa’ the words ‘the
High Court of Bombay’ be substi-
tuted.”

The question was put and the mo-
tion was adopted, ’

THE DEPUTY CHAIRMAN: The
question is:

*That clause 20, as

amended,
stand part of the Bill”

The motion was adopted,

Clause 20 as amended, was added |
to the Bill,

Clauses 21 to 72, the First Schedule
and the Second Schedule were added
to the Bill,

Clause 1, the Enacting Formula and
the Titl» were added to the Bill,

SHRI CHINTAMANI PANIGRAHI:
Madam, I move: )

“That the Bill as amended, be
passed.”

The question was put and the mo
tion was adopted. '

THE DEPUTY CHAIRMAN: 1 shall
now put the motion regarding the
conrideration of the  Constitution
(Fifty-sevently Amendment) Bill,
1987, to vote. The Question fs:

«That the Bil] further to amend
- the Constitution of India, as passed
by the Lok Sabha, be Jaken into
consideration.” '

The House devided,

THE DEPUTY CHAIRMAN:

Ayes e 151
Noes e Nil

Ayes — 15
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Rathvakoli, Shri Ramsinghbhai Pataiiyabhai |
Ray, Shri Deba Prasad

Rayka, Shri Sagar

Reddy, Shri Adinarayana

Reddy, Shri B, Satyanarayan
Reddy, Dr. G. Vijaya Mok p
Reddy, Shri T.. Chandrashekhar
Rohatgi, Shrimati Sushila

Sahu, Shri Rajni Ranjan

Sahu, Shri Santosh Kumar
Saikia, Shri Nagen

Salve, Shri N. K. P,

Sen, Shri Sokomal

Sharma, Shri A..P.

Sharma, Shri Chandan

Sharma, Dr. H, P.

Sh:v Shanker, Shri P.

Shukla, Shri Keshavprasad
Silvera, Dr. C,

Singh, Shri Bir Bhadra Pratap
Singh, Thakur Kanmakhya Prasad
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Bill, 1987
Singih, Shrimatj Pratibha
Singh, Shri Ram Awadesh
Singh, Dr. Rudra Pratap
Siagl, Shii Vishvjit Prithviji
Sukhdev Prasad, Shri
Sukui, Shry P, N,
Tariang, Shri Jerlic E.
Thakur,Prof. Chandresh P.
Thakur, Jagatpal Singh’
Thakur, Shri Rameshwar
Thakur, Shri Surendra Singh
Thangabaalu, Shri
Tiria. Kumari Sushila
Tiwari, Shri Narayan Datt
Tripnthi Shri Chandraika Prasad
Upendra, Shri Parvathaneni
Valuth®la, Shri T. K, C.
Vaghela, Shri Shanker Sinh
Valiullah, Shri Raoof
Verma, Shri Kapil
Verma Shrimati ‘Veena
Vikal,, Shri Ram Chandra
Yadav, Shri Ramanand
The motion was cartied by a majo-
rity of the total membership ol the
House, and by a majority of not less
thgn two-thirds of the Members pre-
sent and voting.
SHRI GHULAM RASOOL MAT-

“TO: Madam, let it go on record: Tt

is unanimous,

3.00 p.M.

THE DEPUTY CHAIRMAN: It is
unanimous. We shall - now take up
clause-by-clause  consideration of  the

Bill. The question is:
That caluse 2 stand part of the Bill”
The House divided '

THE DEPUTY CHAIRMAN:

Ayes e 151
Noes BTN Nii
Ayes — 151

Advani, Shri Lal K,
Ahluwalia, Shri S, S.
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Amarjit Kaur, Shrimati

Amla, Shri Tirath Ram

Anand Sharma, Shri

~ Arun Singh, Shri

Bagrodia, Shri Santosh

Balu, Shri T. R,

Bapamali Babu, Shri

Bansal, Shri Pawan Kumar

Basu, Shri Chitta

Basumarari, Shri Dharindhar
Bekal Utsahi, Shri _
Bhandare, Shri Murlidhar Chandrakant
Bhardwaj, Shri Hansraj

Bhata Shri Madan

Bhajan Lal, Shri

Bhattacharjee, Shri Kamalendu

Bhattacharjee, Shri Nepaldev
Bhim Raj, Shri

Chatterjee, Prof. (Mrs.) Asima
Chatterjee, Shri Nirmal
Chaturvedi, Shri Bhuvnesh
Chowdhary Ram Sewak
‘Darbara Singh, Shri

Desai, Shri Jagesh

Faguni Ram, Dr,

Fotedar, Shri Makhan Lal
Ganeshwar Xusum, Shri

Ghan Shyam Singh, Shri

" Ghosh, Shri Dipen

Gopalan, Shri R, T.

Gupta, Shri Vishwa Bandhu
Gurupadaswamy, Shgi M. S.
Hanumanthappa, Shri H.
Heptulla, Dr. (Shrimati) Najma
‘slam, Shri Baharul )

acob, Shri M, M.

*.dhav, Shri Vithalrao Madhavrao
Yamuna, Shri Durga Prasad

Tani, Shri Jagadish
" Jaswant Singh, Shri
Togi Yhri Ajit P, K.
J+hm, Shri Valampurf

. Kollur, Shri M. L,

" Bill, 1987
Joshi, Shri Krishna Nand
Joshi, Shrimati Sudha Vijay
Kadha‘rsha, Shri M.
Kailashpati, Shrimati
K?kodkar, Shrj Purushottom
Kalita, Shii Bhubaneswar
Kar, Shri Narayan
Kaul, Shrimati Krishna
Kaushik, Shri M. P.
Khatun, Kumari Sayeeda
Kidwai, Dr. Mohd, Hashim

Kushnoor, Shri Veershetty Méglappa
Lskshmanna, Prof. C.

Mahendra Prasad, Shri
Maheswarappa, Shri K. G,

Mahto, Shri Bandhu

Malaviya, Shri Radhakishan

Malik, Shri Mukhtiar Singh

Malik, Shri Satya Pal

Manhar, Shri Bhagatram

Mausodkar, Shri Bhaskar Annaji
Matto, Shri Ghulam Rasool
Meena, Shri Dhuleshwar
Mehta, Shri Chimanbhai
Mishra, Shri Kailash Pati
Mishra, Shri Mahendra Mohan
Mishra, Shri Sheo Kumar
Mohapatra, Shri Basudeb
Moopnar, Shri G. K.
Mukherjee, Shri Samar

Naik, Shri G, Swamy

Nalwa, Shri Hari Singh

MNarayanasamy, Shri V.

" Natarajan, Shrimati Jayanthi

Watha Singh, Shri

Pachouri, Shri Suresh
Pehadia, Shrimati Shanti
Palaniyandi, Shri M.
Pandey, Shrimati Manorama
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Pandey, Dr. Ratnakar
Panicker, Shri K. Vasudeva
Pauw:r, Shri B, L.

Patel, Shri Vijthaibhai Motiram
Patil, Shri Dinkarrao Govindrao

"Patil. Shrimati Suryakanta Jayawantrao
- Pattanaik, Shri Sunil Kumar
-Paul, Shii Makhan

“Poddar, Dr. R. K.

" Puglia, Shri Naresh C.

" Quasem, Shri Mostafa Bin
Radhakrishnna, Shri Puttapaga
Rafique Alam, Shri
Rai, 5hri Kalpnuath
Rajangam, Shri N.
Ramezmurthy, Shri Thindivanam K
Ramesh Babu, Shri S. B.

Rao, Prof. B. Ramachandra

Rao, Shri Gopala Rao

Rao, Shri R. Sambasiva

Rao, Shri Yalla Sesi Bhushana )

Ratan Kumari, Shrimati

Rathvakoli, Shri Ramsinghbhai Pataliyabhai
Ray, Shri Deba Prasad

Ruayka, Shri Sagar

Reddy, Shri Adinarayana

Xeddy, Shri B, Satyanarayan
Reddy, Dr. G, Vijaya Mohan
Reddy, Shri T. Chandrashekhar
Rohatgi, Shrimati Sushila
Sahu, Shri Rajni Ranjan
Sahu, Shri Santosh Kumar
Saikia, Shri Nagen
Salve, Shri N. K. P,

Sen, Shri Sokomal

Sharma, Shri A. P.

Sharma,' Shri Chandan

Sharma, Dr. H, P.

Shiv Shanker, Shri P.

Shukla, Shri Keshavprasad
Sicdigi, Shri-Shamim Ahmed
Silvera, Dr. C.

Singh, Shri Bir Bhadra Pratap
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Bill, 1987
Singh, Thakur Kamakhya Prasad
Singh, Shrimati Pratibha
Singh, Shri Ram Awadesh
Singh, Dr. Rudra Pratap
Singh, Shri Vishvjit Prithvijit
Sukhdev Prasad, Shri
Sukul, Shri P, N,
Surrender Singh, Shri
Tariang, Shri Jerlic E.
Thakur, Prof, Chandresh P.
Thakur, Jagatpal Singh
Thakur, Shri Rameshwar
Thangabaalu, Shri
Tiria, Kumari Sushila
Tiwari, Shri Marayan Datt
Tripathi, Shri Chandrika Prasad
Upendra, Shri Parvathaneni
Vaduthala, Shri T. K. C, -
Vaghela, Shri Shanker Sinh
Valiullah, Shri Raoof
Verma, Shri Kapi]
Verma ,Shrimati Veepa
Vikal, Shri Ram Chandra

Yadav, Shri Ramanand

Noes-Nil

. The motion was carried by a majority
of the total membership of the Hosue and
by a majority of mot less than two.
thirds of the Members present and
voting, :

Clause 2 was added to the Bill,

THE DEPUTY CHAIRMAN: It is
unanimous,

SHRI MURLIDHAR CHANDRA.
KANT BHANDARE: We gre impro
ving our strength,

THE DEPUTY CHAIRMAN: The
question is:

That clause 1, the Enacting For
mula and the Title stand part ot
the Bill,

The House divided
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THE DEPUTY CHAIRMAN:

Ayes 151
Noes Nil
Ayes . . .151

Advani, Shri Lal K,

Ahluwalia, Shri S. S.
Amarjit Kaur, Shrimati

Amie, Shri Tirath Ram
Anang Sharma, Shri

Arun Singh, Shri

Bagrodia, Shri Santosh

Balu, $hyi T. R.

Banamali Babu, Shri

Bansal, Shri Pawan Kumar
Basu, Shri Chitta-

Basumatari, Shri Dharanidhar
Bekal Utsahi, Shri

Bhandare, Shri Murlidhar Chandrakant
Bhardwaj, Shri Hansraj

Bhatia, Shri Madan

Bhajan Lal, Shri

Bhattacharjee, Shri Kamalendu

" Bhattacharjee, Shri Nepaldev

-]

Bhim Raj, Shri

Chatterjee, Prof. (Mrs.)" Asima ¥
Chatterjee, Shri Nirmal
Chaturvedj, Shri Bhuvnesh
Chowdhary Ram Sewak

- Darbara Singh, Shri

Desai, Shri Jagesh

Faguni Ram, Dr,

Fotedar, Shri Makhan Lal
Ganeshwar Kusum, Shri
Ghan Shyam Singh, Shri
Ghosh, Shri Dipen

Gopalan, Shri R, T.

Gupta, Shri Vishwa Bandhu
Gurupﬁdaswamy, Shri M. S.
Hanumanthappa, Shri H.
Heptulla, Dr. (Shrimati) Najma
Islam, Shri Babarul

[ RAJYA SABHA ]

Diu reorganisation
Bill, 1987

Jacob, Shri M, M.

Jadhav, Shri Vithalrao Madhavrao

Jamuda, Shri Durga Prasad .

Jani, Shri Jagadish

Jaswant Singh, Shri

Jogi, Shri Ajit P. K.

John, Shri Valsmpuri

Joshi, Shri Krshna Nand

Joshi, Shrimati Sudha Vijay -

Kadharsha, Shri M.

Kaitashpati, Shrimati

Kakodkar, Shri Purusholtz)m

Kalita, Shri Bhubaneswar

Kar, Shri Narayan

Kaul, Shrimati Krishna

Kaushik, Shri M. P.
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Khatun, Kumari Sayeeda 4
Kidwai, Dr. Mohd, Hashim

MFlappa
Mahendra Prasad, Shri
Maheswarappa, Shri K. G,
Mahto, Shri Bandhw -~
Malaviya, Shri Radhakisten

Kollur, Shri M. L,
Kushnoor, Shri Veershelty

Lakshmanna, Prof, C. -

Malik, Shri Mukhtiar Singh
Mal’k, Shri Satya Pl
Manhar, Shri Bhagatran:

Masodkar, Shri Bhaskar Annaji
Matto, Shri Ghulam Rasool
Meena, Shri Dhuleshwar

Mehta, Shri Chimanbhai
Mishra, Shri Kailash Pati #
Mishra, "Shri Mahendra Mohan
Mishra, Shri Sheo Kumar

‘Mohapatra, Shri Basudeb

Moopanar, Shri G. K,
Mukherjes, Shri Samar
Naik, Shri G. Swamy

Nalwa, Shri Hari Singh
Narayanasamy, Shri V.
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Natarajan, Shrimati: Jayanthi

.Natha Singh, Shri

Pachouri, Shrj Suresh
Pahadia, Shrimati Shanti”
Palaniyandi, Shri M,

¥-Pandey, Shrimati Manorama

Pan&e;/, Dr, Ratnakar

Panicker, Shri K. Vasudeva

Panwar, Shri B, L.

Patel, Shri Vithalbhai Motiram

Patil, Shri Dinkarrao Govindrao

Patil. Shrimati‘ Suryakanta Jayawanirao
Pattanaik, Shri Sunil Kumar

Paul, Shri Makhan

Poddar, Dr, R. K,

Puglia, Shri Naresh C.

Quasem, Shri Mostafa Bin
Radhakrishnna, Shri Puttapaga

Rafique Alam, Shri

Rai, Shri Kalpnath

Rajengam, Shri N. )

Ramamurthy, Shri Thindivanam K,
Ramesh Babu, Shri S. B. .

Rao, Prof. B, Ramachandra

Rao, Shri Gopala Rao

Rao, Shri R. Sambasiva

Rao, Shri Yalla Sesi Bhushana

Ratan Kumari Shrimati

Rattwakoli, Shri Ramsinghbhai Pataliyabhai
Ray. Shri Deba Prasad '

Rayké, Shri Sagar

Reddy,
Reddy,

Shri Adinarayana
Shri B, Satyanarayan
Reddy, Dr. G. Vijaya Mohan
Reddy, Shri T. Chandrashekhar
Rohatgi, Shrimati Sushila
Sahu, Shri Rajni Ranjan
Sahu, Shri Santosh Kumar
Saikia, Shri Nagen

Saive, Shri N. K. P,

Sen, Shri Sokomal

Sharma, Shri A. P.

Sharma, Shri Chandan

[12 MAY 1987]

Diu neorganisation
Rill, 1987

Sharma, Dr, H, P.

Shiv Shanker, Shri P.

Supkla, Shri Keshavprasad

Siddigi, Shri Shamim Ahmed

Silvera, pDr. C.

Singh, Shri Bir Bhadra Pratap

Singh, :

Singh,
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Thakur Kamakhya Prasad
Shrimati Pratibha
Singh, Shei- Ram Awadesh
Singh, Dr. Rudra Pratap
Singh, Shri Vishvjit Prithvijit
Sukhdev Prasad, Shri

Sukul, Shri P, N.

Surender Singh Shri

Tariang, Shri Jerlie E.
Thakur, Prof. Chandresh P.
Thakur, Jagaipal Singh

Thatur, . Shri Rameshwar

. Thangabaalu, Shri

Tiria. Kumari Sushila

Tiwari, Shri .Narayan Datt .
Tripathi Shri Chandrika Prasag
Upendra. Shri Parvathaneni

Valuthala, Shri T. K, C.

Vaghela, Shri Shanker- Sinh
Valiullah, Shri Raoof

"Verma, Shri Kapil

Verma ,Shrimati Veena
Vikal,, Shri Ram Chandra
Yadav, Shri Ramanand

Noes-Nil

. The motion was carried by a majority
of the total membership of the Hosue and
hy a majority of not less than two-third
of the Members present and voling.

THE DEPUTY CHAIRMAN: 1t is
unanimous, )
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. Bill, 1947
SHRI CHINTAMANI PANIGRAHI: | Ghosh, Shri Dipen
Madam, 1 move: i Gopalan, Shri R. T.
“That the Bill be passed.” Gupta, Shri Vishwa Bandhu

THE DEPUTY CHAIRMAN: The Gurupadaswamy, Shri M. S.
qQuestion is: Hanumanthappa, Shri H.
“That the Bil he passed.” Heptulla, Dr. (Shrimati) Najma

The House divided Islam, Shri Baharul

1 ‘ Yacab, ShFi M, M.
- DEPUTY € MAN: Jadhav, Shri Vithalrao Madhavrao

Ayes 151 Jamuda, Shri Durga Prasad
i Jani, Shri Jagdish

Noes .... . Nil .
) Jaswant Singh, Shri
Ayes-151 - ) Jogi, Shri Ajit P. K.
Advani, Shri'Lal K, ' John, Shri Valampuri
Ahluwalia, Shri . S, Joshi, Shri Krishna Nand

Joshi  Shrimati Sudha Vijay
Kadharsha, Shri M.
Kailashpati, Shrimati
Kakodkar, Shri Purushottam
Kalita, Shri Bhubaneswar
Kar, Shri Narayan

Kaul, Shrimati Krishna
Kaushik, Shri M. P.
Khatun, Kumari Sayeeda
Kidwai, Dr, Mohd, Hashim

Kollur, Shri M. L.
Kushnoor, Shri Veersheity Moglappa

Amarjit Kaur, Shrimati
Amla, Shri Tirath Ram
Anand Sharma, Shri

Arun Singh, Shri

Bagrodia, Shri Santosh

Balu, Shri T. R.

Banamali Babu, Shri

Bansal, Shri Pawan Kumar
Basu, Shri Chitta

Basumatari, Shri Dharanidhar
Bekal Utsahi, Shri _
Bhandare, Shri Murlidhar Chandrakant

Bhardwaj, Shri Hansraj Lakshmanna, Prof, C.

" Bhatia Shri Madan - Mahendra Prasad, Shri
Bhajat; Lal, Shri Maheswarappa, Shri K, G.
Bhattacharjee, Shri Kamalendu . Mahto, Shri Bandhu
Bhattacharjee, Shri Nepaldev Malaviya, Shri Radhakishan
Bhim Raj, Shri ' . Malik, Shri Mukhtiar Singh
Chatterjee, Prof. (Mrs) Asima Malik, Shri Satya Pal
Chatterjee, Shri Nirmal Manhar, Shri Bhagatram
Chaturvedi, Shri Bhuvnesh Masodkar, Shri Bbaskar Annaji ,
Chowdhary Ram Sewak . Matto,” Shri Ghulam Rasool
Darbara Singh, Shri - Meena, Shri Dhuleshwar
Desai, Shri Jagesh . Mehta, Shri Chimanbhai
Faguni Ram, Dr, Mishra, Shri Kailash Pati
Fotedar, Shri Makhan Lal Mishra, Shri Mahendra Mohan
Ganeshwar  Kusum, Shri o Mohapatra, Shri Basudeb

Ghan Shyam Singh, Shri o Moopanar, Shri G, K,
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Mukherjee, Shri Samar

Nuik, Shri G. Swamy

Nulwa, Shri Hari Singh
Narayanasamy, Shri V.

Nitarajan, Shrimati J;iyanthi
Natha Singh, Shri

Pachéuri, Shri Suresh

Pahadia, Shrimati Shanti
Pulaniyandi, Shri M.

Pundey, Shrimati Menorama
Pandey, Dr. Ratnakar

Panicker, Shri K. Vasudeva
Panwar, Shri B, L. )

Patel, Shri Vithalbhai Motiram °
Fagil, Shri Dinkarrao Govindrao
Patil, Shrimati Suryakanta Jayawantrao -
Pattanaik Shri Sunil Kumar '

Paul, Shri Makhan

Poddar, Dr. R. K.

Puglia, Shri Naresh C. = ‘
Quasem, Shri Mostafa Bin
Radhakrishnna, Shri Puttapaga
Rafique Alam, Shri

Rai, Shri Kalpnath

Rajangam, Shri N.

Ramamurthy, Shri Thindivanam K,
Ramesh Babu, Shri S, B. '
Rao, Prof. B, Ramachandra

Rao, Shri Gopala Rao

Rao, Shri R. Sambasiva

l'lvao, Shri Yalla Sesi Bhushana
Ratan Kumari Shrimati‘
Rathvakoli, Shri Ramsinghbhai Pataliyabhai
Ray, Shri Deba Prasad
Rayka, Shri Sagar

Reddy, Shri Adinarayana
Reddy, Shri B, Satyanarayan
Reddy, Dr. G. Vijaya Mohan
Reddy, Shri T. Chandrashekhar
Rohatgi, Shrimati Sushila

Sahu, Shri Rajnj Ranjan

Sahu, Shri Santosh Kumar
Saikia, Shri Nagen

Diu neorganisation
Bill, 1987

Saive, Shri N. K. P,

Semr, Shri Sokomal

Sharma, Shri A. P.

Sharma, Shri Chandan

Sharma, Dr. H, P.

Shiv Shanker, Shri P.

Shukla, Shri Keshavprasad

Siddiqi, Shri Shamim Ahmed

Silvera, Dr. C,

Singh, Shri Bir Bhadra Pratap

Singh, Thakur Kamakhya Prasad

Singh, Shrimati Pratibha

Singh, Shri Ram Awadesh

Singh, Dr. Rudra Pratap

Sirigh, Shri Vishvjit Prithvijit

Sukhdev Prasad, Shri

Sukul, Shri P, N,

Surender Singh, Shri

Tariang, Shri Jerlie E,

Thakur, Prof, Chandren P,
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Thakur, Jagatpal Singh-
Thakur, Shri Rameshwar
Thangabaalu, Shri

Tiria, Kumari Sushila

Tiwari, Shri Narayan Datt
Tripathi Shri Chandrika Prasad

Upendra, Shri Parvathaneni
Vaduthala, Shrj T. K. C.

Vaghela, Shri Shanker Sinh
Valiullah, Shri Raoof

- Verma, Shri Kapil

Verma, Shrimati Veena
Vikal, Shri Ram Chandra
Yadav, Shri Ramanand
Noes — Ni]

. The motion was carned by a majority
of the total membership of the Hosue and
by a majority of not less than two-thirds
of the Membery present and voting.

THE DEPUTY

CHAIRMAN: It s
unanimous, ‘
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SHRI NIRMAL CHATTERJEE: Ma-
dam, I am on-a point of order, I think
in your declaration you shoulq also
mention that there is no absenteeism
either, That mention should be made.

THE DEPUTY CHAIRMANV: Thera
is no point of grder.

THE STATE OF ARUNACHAL
PRADESH (AMENDMENT, BILL,
1987,

THE DEPUTY CHAIRMAN: Now
we will take up the State of Aruna-

chal Pradesh (Amendment) Bill, 1987

Shri Chintamani Panigrahi,

. THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI CHINTAMANI PANIGRAHI):
Madam Deputy Chairman, I move:

“That the Bill to amend the State
of Arunachal Pradesh Act, 1986, as
passed by the Lok Sabha, be taken
“into consideration.”

The Bill seeks to amend Section 11
of the State of Arunachal Pradegh
Act to provide that the three nomi
nated members of the Legislative As-
sembly of the Union Terrtory of Aru.
nachal Prtdesh will also cantinue as
nominated members of the provision
nal Legislative Assembly of the State
of Arunachal Pradesh. The hon. Mem-
bers will recall that in the last session

the State of Arunachal Pradesh Act, .

1986 was enacted, Under the provi-

sions of this Act, Arunachal Pradesh .

became the 24th State of the Union
with effect from 20th February, 1987
The Act had provided for the conti-
nuance of all the elected members of
the Union Territory Legislative As-
“sembly in the new provisional Legis-
lative Assembly of the State of Aru:
nachal Pradesh. The provisional Le-
gislative =~ Assembly now has thirty
" elected members. With the proposed
continuance of the three nominated
members the provisional Assembly

, .

Bill, 1987

will have thirty-three members, Aru-
nachal Pradesh as the hon. Members
know is the largest State in area in
North East region, and though its ¥,
population density is low it has more
thap forty major tribes., The Chief
Minister of A'runachal Pradesh wrote
to us requesting for the continuance
of the nominated members on the
ground that these members represen-
ted some of the Backward ‘ribes.
Their exclusion had caused discontent
among these backward tribes, The-
BEill which has now been introduced
seeks ds a transitory measure to pro-
vide for the continuance of these thres
nominated members, thus enabling
the voice of the weaker and backward
sections to be heard in the provisional
Legislative Assembly, The amend-
ment is to take effect from 20th Feb-
ruary, 1987, -the appointed dey on
which Arunachal Pradesh became a
State. A clarificatory provision has
heen added to Section 11 of the Act
that the elected memebrs of the old
Union- Territory  Assembly will be
deemed to have been duly elected to
the new provisional Legislative As.
sembly of the State of Arunachal

Pradesh.

With these words, Madam, I beg to
move that the Bil} be taken up for
congideration,

The question was proposed,

" SHR] DIPEN GHOSH (West Ben-
gal): Madam Deputy Chairman, I
propose to get the Bill passed without
any debate unanimously.

SHRI PUTTAPAGA RADHAKRISH.
NA (Andhra Pradesh): Madam, the
Bill is a very simple onte. It is meant
only to continue the three nominatec
members of the Union Territory of
Arunachal Pradesh as the Members of
the Assembly of the State of Aruma-
chal Pradesh. We have no objection
for continuance of these three nomi-
nated -Members in the Assembly, but
it is a bad thing in principle, During
the  discussion on the Bill for the
State of Arunachal Pradesh, 1986, I
had opposed the continuance of the



